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7.

Notes of the Registry Date Order of the Tribunal
NS
e o i < S HNIDN 5.9.02 Heard Mr. S.K. Medhi, learned
| ’ o, ccunsel for the agpplicant assisted by
. / » i Mr. D. Thawsen, learned counsel and also
o
o ‘ o Mr. a.bDeb Roy, learned sSr. C.G.5.C. for
. S
L . ;’., II %jw%ﬁ“) the Respondents.
v ‘ :
L N Issue notice to show cause as tc
< why the application shall not be admitted
Oy \\ Also, issue notice to show cause
- 'ﬁ}«z/ as to why the order No.1/23/Estt./2001/
S 'KZH 9236—40 dated 19.8.2002 placing the
‘\ﬁ,ﬂﬁw S) N LSr:L N.K.Tiwari, UDC under suspension
; ot
. WWWN 6\0\\ | shall not be suspended. Returnable by
{g&”&& ! three weeks.
~NY W o In the meantime, the operation ~~
~ : . -~
% P of the aforesaid order dated 19.8.2002
I e
B \Q/‘/D’ b §“SO) shall remain suspended till the return-
No ¢ ‘(Jw*” : able date.
z\hoM List on 26.9.,2002 for admissicn.
: e

‘ mb

Member vice=Chairman
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Heard Mr. S.K.Medhi, lea‘ﬁéd
eounsel for the applicant.

‘The matter is listed for admission
today, It appears that the notices

‘| were 'sent from this Office on 12.9.2002.
/} Service report is still w awaited, List

the matter on 8.11.2002 for admission.

-In the meantime. j.nterim order
dated 5.9.2002 shall continue to operat-
}ve~%nt111 further order,

h—

Vice-Ehairman

Written statement has been filed.
The case may how be listed for hearing

on 2.12402. The applicant may file
 rejoinder if any, within two weeks from

to-day. Eistxe
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2.12.2002 | Heard Mr.S.K.Medhi, learned counsel
assisted by Mr .D.Thaosen, learned counsel

| for the applicant and also Mr.A.Deb ROy,

; learned Sr.C.G.S.C. for the respondents.

: In cours@ of hearing Mr.Deb Roy, le-
{ arned Sr.C.G.S.C.Z stated that by order
No.1/6/DE/NKT/2002 |TCH/8667-70 dated 5.12.
2002 the order of suspension dated 19.8.

{ 2002, which was impugned in this proceeding
} was cancelled and the authority had order-
| ed to pay full pay and allowance w.e.f.

| 19.8.2002,

: In that view of the matter the appli-
| cant has become infructous and accordingly
| the application stands dismissed. Mr.Medhi,
2 the learned Advccate for the appliCant

| submitted that the respondent authority is
however pursfiing with a departmental pro=-
ceeding on matters c¢f trivial nature. We
are not inclined to make any observation
on the merits of the departmental proceed-
ing which is perdding before the authority.

e, sttt A e st 2 S . ki am ety S

§ The authority is to judge the issues. We
‘ i are sure that the authority will act justly
oo g L | and fairly. The underlying policy of the
/e Aa'SZfllé ' | administration is the welfare of the peo-
&—J:;iﬁimyf ple. We assume that the authority will not
A ) 1 . . v
re ¢4} { do injustice. It is expected that the au-
+ I thority shall resolve all the issues expe=-
i ' ditiously and bring to end all the disputes

{ that will provide a satisfactory ending. ™~
.; A The application is accordingly dis=-

' missed. No order as to costs. A copy of the
order dated 5.11.2002 is placed on records,
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Shri Narendra Kumar Tiwari

e ..Applicant
—ya
Union of India and Others,
| Respondents
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI
GUWARATI

{An application V/s 192 of the administrative tribunals Act, 198!

O.A MO, ‘;l 8 g 72007
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I THE MATTER OF: ‘ '

‘Shri Narendra Kumar Tivar

3/0 3hrt Markendeo Tiwari
558, Traintng Centrs, Haflong,

District: §.C. Hills, Assam.

L]

LAPPLICANT

-
o . 1 Union of India

Represented by’

The Secrefary to the Government of India

Ministry of Home Affairs, New Delhi

Z The Director General, 5588
) Ministry of Home Affairs, New Delhi.
3. The D&éut’g Inspector General
358, Training Centre, Haflong,
Dustrick: N.C. Hills, Assam,
4, Shri 5.C, Verma
Sentor Instructor{ Adm}
SSE, Traming Centre, Haflong,
5 Shri R.K. Sarma,

Senior Instructor{ Training)
S5B, Traming Centre, Haflong.

_RESPONDENTS

I: FARTICULARE OF THE GRQE&*S AGAINST WHICH THE APPLICATION

Office Order no. 17 23 [ Esth. [ 2001 7 TCH [ .

Y
}
6736-40 dated 19.08.200Z paszed by the respondent no. 3, placing
. \ L

vour applicant under suspension in contempletion of dizcipiinary

roceedings against him, '
b~ - ) \ \

i} Action of the authonties in passing the impugned

order of suspension which is vitiated by bias and mala fide.

w/q/0 % .

-
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tz redressal i3 within the jurizdichion of this

The applicant further declares that the application is

within the imitabion pre E’iDr‘u undesr section 21 of the Administrative

Tribunals Act, 1955,

TY: FACTS OF THE CASE ‘
1. That your applicant states that he is presently r’egzuznﬁ st

Hafiong, H.C. Hills District, Assam.

That the applicant joined the services of the 558,
Special  Security Bureau, on 01.04,1%980., On 11.6.9% hs was
transferred and posted at Haflong. He }mﬂ':d the Training Cer Nt e, 558

Haflong on 76.6.2%, For the last 22 years, your applicant has i:x:-e_;

- rendering sincere and unblemished service to the full sabisfaction of

the guthorities. At present vour applicant has been aoét&d as lipps

-.

- Division :.’Z'.if.-:-rk {U.0.C.} at the S3B, Training Centre, Haflong. The
13 F 'F I

applicant has to maintsin his family comprising of his wife and

dependent children,

3. Tn tin September 2001 when vuurasphs:a.;t had claimed

 the TA for the month of }ui*-; August 2001, the raspo ndent no. 4 h:.sid

your applicant that hizs T.A. bills would be passed only if hﬁ Eaz::i a

gy

commission of 10% of the amount claimed to the respondent no. 4.
When vour applicant refu sed to ;_grattfy the respondent no. 4, the later
told the applicant that in that case hiz T.A. bills would not ke

Your applicant then told the respondent no.4 that if 2 iz T.A. bills ware

not passed simply because of his refusal to EJES‘f 180% commissian then

he would be compel fled to oo mplain to the higher authorities. Ar this

z

the z‘eag}aﬁéen‘c no.4 threatenad your applicant to teach him a lesson.

t theresfter complained o xf’sﬁ" Enﬂhﬁ‘t‘

IJJ

authorities about the illegal demands of 10% commission made by the

respondent no.4 in order to pass the T.A. bills of your applicant ar‘d

aizo of the dire consequences that he was tmeai“nﬂd cof by the zame.
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5  That the authorities concerned did not take any achon
against the respondent no.4 but on the contrary he received a
memsrandu‘m dabad 25.9.01 from the respendent nod éﬂshesﬁm your
appiicant was alleged o hav&: claimed T.A. bills for first class t,*'ainfa}"%
' thc:-uqh he had baveled b« second clas=s,

A Copy of the memorandum-dated 25.9. 61 is annexed

th‘E'f‘{} and marked as ANNEXURE L,

6. ' Thut s,mu applicant thereafter rephed vide letter c:fat'—vd

27.5.01 stating that he had taveled by second class train and h;:—.:

claim pertained to second class train fare and not first class fare a

alleged in the fnemm‘andum dated 25.0.01. Details of H‘:ﬁ tickets

also referred in the aforaesaid letter, ‘
A 'copy of the letter-dated 27.9.01 is annexed hereto and
marked as ANNEXURE IL, |

i That in spite of all the above, the T.A bils of vour

applicant was not paid to him. On the contrary he was threatened by

the respondent no.d continuousty that he would zuspendad vour

apaiicarzt on the grounds of claiming false T.A. bills.

B. ‘That having no other alternative, vour applicant decided
to ‘agijr"aae::h the appropnate forum of Law and on 22.10.01 he filed 2

case agalnst the respondent no.4 in the Court of the Additional D:—:;wt'g
C C?'ﬁ%"’hSSiGh&f‘, M.C. Hills complaining, inter-alia, about the aforesaid
%%t—aai demands of 10% made by the respondent no.4. The case was

*r-msteted as Cr. Case no. 146 § 2001

I"‘J

& copy of the petition daﬁ:d L10.01 15 annexed hereto

g, ‘ That thereafter, vour agpiif:ar‘s: received a memorandum

dated 29, 11 1 asking him to furnish the original 7 photocopy of the

Railway Tickets with respect to which his T.A. bills wars claimed.

Accordinaly the original train tickets were submitted by vour applicant

vide forwarding i".tter—s:‘satad 01.12.01. v
Copies of the Memorandum dated 29,.11.01 and the letter
dated 01.12.01 ars annexed hereto and marked as
ANNEXURES IV & V respectively.

m

m
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10, That to. the shock and surprise of vour applicant he

received a3 memorandum dated 26.12.2001 aiieging“that your

- a g:!ss_as had collected Rs.100/- from soms officials of 558 Haflong for
£

filinga case ¢ §u§l nging the sus spension. of LTC facility to Central Govt.

Employees. Your applicant was further directed to exgrfaéﬁ az to how

and by whoﬂe order the amount was collected.

A copy of the letter-dated 26.12.01 is annexed hereto

and marked as ANNEXURE VL.

ii. - That in response to the aforesaid letter dated 26.12.01

";fGE,,i;" applicant .viﬂ’e jetter dated 31.12.01 denied tiiaf he had collected

any money, as ﬂcw- been a!icgpd | ’ V
A copy of the trer- dated 31. 1._,£}1 iz annexed hereto
and marked as t!tiE URE ViIL

a1z, That in spite of your applicant’s denial of the aforesaid

ai!ezat&on of collecting Rs.100/- for filing a Court case, your applicant

as served with nwmoranda by the respondent no.4 dated 19. 2.07

arzd 26,2.&2 carrving the same allegation and directing vour apphcé._nt

to renmd rh: amount allegedly collected by him.
' Copy of the memoranda-dated 19.2.01 and 76.2.02 are
anhexed hersto and marked as ANHEXURES VII & IX

respechively.,
13. That in the meantime, the learned Additional Deputy

Commissioner in the

]

foresaid Cr. Case no.146 [ 2001, ‘gxdr: order

dated 26.2.02, divected your appisaaﬁ% tn seek prosecubion zanction

[

from the authorities to prosecuts the respondent no.4 and staved the

r

proceeding ‘5 of the case till the said sanchion has been granted. Tese

case is pe:—:ﬁding in the Court of the learned Additional Deputy

-Ccmn; sioner hill date.

2

4 . That wxde,-_- memorandum dated £.3.02 the respondent 1o,

[l

ot

nce again directed your applicant to inform whether the allege

: H ” Rl mg 3 { G FURNY- 34 -
amount collected from some emplovees of the 555 Haflong for filing 2

m

rase was refunded or not. In response to the same vour applicant vide
jetter dated 11.3.02 denied yet again that he had ever coliected any

amount,



oy

~ Copies of the Memocranduri-dated 8,2.02 and letter dated

11.3.02 are annexed herseto and mar 'ed asz AMMEXURES

3 That vide memorandum dated 15.3.02 the respondent

no. 4 directed your applicant to e:fﬂiam as to why vour applicant had

‘f!cci 3 Court case against ti = :r’-’*psrd:-.s nc. 4 without oblaining prior
;,Frmssasen from the compete !’honw. .

A copy of the letter-dated 15.3 02 15 annexad hereto and
- marked as ANNEXURFE XII.

14, . That vour app?is::ant'repﬁad vide letter dated 15.2.02 that
the Hon'ble nm’%: éa" éir‘e-:‘ied him to obtain approval from the

Competent Authority and the same would be obisin ed in dua course.

A copy of the letter-dated 1E.u.hﬂﬂl 15 annexad hereto

‘and marked az ANNFXURE XIIL.

- .

iz, . That vide n‘rdn"!nrnpéasm dated 32.04.07 the respondent

L%y

‘YAK}

N

ne. 5 eueci:r‘a vour apphcant to obkain p;os&-::u”céc*n sancton from the

authority to prosecute therespondent ne.4
A copy of the letter-dated 02.04.07 is annexed hereto
and marked as AHBEXURE XIV.

ig, That on 3. 4 Z your apphcant sent & leasl nobice to the
employ e25 who had allegedly mads representation to the respondent

no.4 a§ie ing that your zpplicant had collected Rs. 100/- from: each of

them to file a case. In the said notice the emplovess were asked to

clarify a5 to why they had made the 3?&?&9&;:‘; §u§:ﬂ= sllegation against
vour applicant and also to furnish a copy of the allegad ¢ :-,:arﬁs&nt;tmn

ali
to him. They were further notified that if they £id not comply with the

,:‘equéaﬁt&s of the notice then your applicant would file a raze of

defamation agaiast them. -
- A copy of the legal notice dated 3.4.02 iz annexed hersto

cand marked as ANNELURE V.

A: T That in spite of the aforesaid legal notics, 6l date, the
aforesaid employees have neither given any clarfication nor did they

furnish the representation allegedly submitted to the respondent no. 4.




Lvanmr -

2

20, That vide memoranda dated 9.4.02 and 9.5.02 the

respondent no.4 again directed your applicant to obtain gt‘ose::Qtieia

saaction from the e:ompetéﬁi: authority to prosecute him and o

‘intimate if he had taken any action in this regards.

| Copies of the memoranda-dated 9.4, 0z & 9.5. 02 are
anne)ed hereto and marked as ANNEXURES XVI & AVII

respectively,

23, - That your applicant thereafter wrote a letter dat=d
- 03.06.02Z to the respondent no.2 to grant him prosecution sanction to

- prosecute the respondent no.4. In the said letter he alsc explained

" .why he could not seek permission to prosecute the rempondp'}t no.4

; bafore filing the case
A copy of the iptter—daten 03.06.02 is ai*mnred hereto
and marked as ANNEXURE XVIIL

- ro:4-directed vour applicant yet again to obtain prosecution sanction

from the authority to prosecute him as directed by the Hon 'ble

" additional Deputy Commissionatr on 26.2.2002.

A copy af}v the letter-dated 27.06.02 is annexed hersto

and marked as AMNEXURE XIX,

NM&V&/M“ be

- 22, That vide memcrandum dated 27.6.02 the respondent

Y

23, That on 01.07.0Z your applicant filed a defamation case ﬂ

m %hp Cc:utt of the Magistrate First Class under section 500 1.2.C.°

aa‘zdmﬂt the Pmpiayer:.s who had allegedly made reg:re::-.entat!oﬁ to the
respondent no.4 alleging that your applicant had collected Rs. 100/

from each of them to file a case. The said case was registered as Cr.

Case no. 154 { 02 and the next date has been fixed for 1.10.2002 vide

order dated 7.8.02. A L
Copiés of the petition dated 01.07.02 and order dated
7.8.02 are annéxed hereto and marked as ANNEXURES
XK & NI respechively. . '

: 2.4”, . That vour applicant thereaafer wrote thres \uttcts dated
ez, 07 02, 20.07. 0z and 12.2.02 to the respondent no.Z to grant him

prosecution sanction to prosecute the respondent.no.4.

i~
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were contemplated a

Copies of the letters-dated 02.07.02,° 20.07.02 and

12.8.02 are anhexed hersto &ﬁd‘ marked 3= Anncxures

5. That to the shock and surprise of yout - applicant, w E.gie
your appiicant was waiting for the sanchion to be granted to prosecute
the respondent no.4, your =Qp‘.h.ani: was placed under suspension by

the respondert no.3 vide order no.i/ 23} Estt. / 2001/ TCH / 6736-

- 40 dated 19.08.2002 on the grounds that disciplinary procesdings
aga

inst vour applicant.
& copy of the order ddi:eé 19.08.2002 5 annexsd herete

and marked as Annexure 4%V,

26. - That, the;‘eafter, the respondent no.3 issued ara'. m‘der ned
176 DE J NKT / 02 [ TCH { 6875 dated 21.8.02 whes eb

mam{}ranéum of charges was issued to the applicant stating that th
"a._puﬁdc:t t no. 3 had proposed to hold an enquiry against the

applicant on. the Articles of charges annexed thereto and & hst of

documents and a list of witnesses on the basis of which the charges.
were proposed fo be sustained, wers enclosed. The applicant was

directed to submit a written statement of his defence within 10 days of
the reciept of the memorandum.
A mp‘w; of the memorandum r‘"*“d 21.8.2602 1= an nexed

herato and marked as Anne:rure KAV

27. : That in i’se_a statement of Articles, two Articles of charges
have been framed against your-applicant.

Az per Article I, your applicant has been allegad te'} fia\se
5ase§essiar complaint against Shrt 5C Verma, the 'fag;mndent no.4 that
he had p 55& all the TA Bills of N.G.0.5 { non gazetted off fficers) after
taking 10% commission and that your applicant had exhibited non-
maintenancs  of integ?‘%tgf and therafore his act and conduct s
iéﬂb‘&ﬂ@fﬁiﬂg of a Govt, Servant and that he has viclated Ruls ii} {1}
& {iit} of CC3S {Conduct} Rules, 1964 ‘

» &s per Arbicle 11, ‘faﬁ;r'aﬁtpé‘;c:ant has been alleged to have.
collected Bs, 100/- from staff membears of Training Centre Haflong, viz-
Shri Keshar Ram, Shri Sura] Kumar Singh, Shii Amre) Siﬁgh and Shn
pawan Kumar for filling a case. It is further alleged that your app sficant

had in spite of written communicalion served upon him had demied the




v
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he aforesaid amount and had straight away

a
filed & case at Haflong Court and that his act and conduct is grossly

immoral and he has not maintained integrity which is unbecoming on

the part of 3 Govt, Servant Therefm‘a vour applicant has been alieged
to have violated Rule 3{1) (z} & fm} nf CCs !’C&adu{t} Bules, 1964,

That in the statement of imputation of misconduct or

fed
x)

misbehavior in zupport of the aforesaid Articles of rn..r:s::s; twio Articl
of charges wers framed against your applicant.

As per Article I, your applicant has been alisged to have

. reported 3@3&1*2 Shei SC Verma alleging him of taking a gratification of

Y

10% commission from the mimwmg officials z-bnn DC Phukan, Shn

Indrajit Das, Shri RC Halla, Shu AP Chhotaray, Shri Jalim Singh, Shii

: SP.Singhg Shré GD Paul, Shn Brahmaehag*&_, Shri HK Tiwari. It is alieged

that the tﬂ-*speqdn’c no. 5 'undur,-ted a prima-facie inquiry and that

except for your applicant all the others have stated that the allegation

agau gt ‘%hn SC Verma is false and baseless. It is further alleged that

your applicant’s act and conduct thus exhibited utter disrespect to

superior a ..lﬂi{}ﬂtit:z and revesled his doubtiul integrity an fa*css moral -

misconduct ané that his further retention in service was quite unsafe

and untru "twart s the aithority could not rely on his faithfulness.

As per Article II, your applicant has been alieged to have

collected Bs.100/- from staff members of Training Centre Haflong, viz-

shri Keshar Ram, 5hr Suraj Kumar singh, Shri Amrej bﬁ’&h and Shri

Pawan Kumar for ﬁﬁéng a case. It has been further alleged fhat your
R c

applicant had in spite of written communication served upon him had
denied the allegation of collecting the aforesaid ammmt and had

induiged in ta'éz:ing shelter o f the Court over a petty matter which could

have heen setted by his official auth o irv and that hiz act and conduct

shows doubtful integrity and is unbscoming on the part of & Goyl
Servant and s0 your agphs:a“;ts etention in service was most

undesirable an the around of serious moral misconduct,

8, That on reseipt of the 3

1;—-

afo
agfji;a:z;t submitted his written tqtr_-*v:rt( va) on 23.8.2002. In the

sad ':;tatcmzntﬁ sach of the charges were denied in clear and

cate g’mai terms and the explanation was given charge wise.

resaid Cha ge Sheet, your




W

Az reqards ih&lﬁﬁ rno. 1 of annexure 1, mur applicant
denied that he had sxhibited any non-maintenance of integrity and his
< act and cmsdt_xct 12 a_mbt:u:ommﬂ of a Govt, Servant, He denied that he

- moia =d any rules and in particular Rule-3 (1) (1) & {ui) of CCS

{_ondi.h.i:} Rules, 1964, Your applicant reiterated that Shei 5C Verma.

had passed all the TA Bills after @aking 10% commission.

An regards ﬂharﬁe no. II, Annexure I, your apg ficant

'Lil

 denied colleching Rs,100/- from the empb yees of TC Haflong, viz-Sha

. Keshar Ram, Shri Surgj hasmar Singh, Shnt Amrss Singh and Sheio

* Pawan Kumar for f:!img a case. Your applicant stated m his WS that he

-

kept on receiving memorandums carryving the aforesai
b K o

£
R
i
Ld
]
Py
)
o
]

over and again. Thereafter he had u&wed legal notices upon the

aforesaid emplovees on 03.04.02 gwéﬁg them 30 davs tme from the

(i ]

date of issue of the nohtice to clanfy as to why they had made the
sforesaid allegations against him and also to send him a copy of the

representations which they had aiiegedis! made to Shrt SC Verma. The

aforesaid emplovess did not danfy as required by your aﬁﬁiicwt‘nar

have they served a copy of the said representation Eﬂ h;m ull date.

They aiso did not withdraw the aforesad false allegations against your

applicant. ' It was only after about three months that he had

~approached the '-!aﬁﬁr«s: Court, 'ﬁsﬁrefcv“ it couldn't be construed by

any stretch of imagination that he had straight away filed a case as

alleged in the Memorandum. Your applicant categorically and
hemently denied having violated Rule-3 (1) {i} & {m} of CCS

if:aﬂdw:;t} Rules, 1964,

As regards Article T of annexure 11, your applicant denied

1at he had exhibited any utter disrespect to his supsrior authority or

oral misconduct or that he had doubiful mtegrity. Your applicant
reiterated ‘“b&t shr 8C Verma ";ad passed all the TA Bills after taking

. 10% commission.

As regards Article 11, Annexure 11, your applicant denied -

’reﬁee:tz 100/- from the employees of TC Hafionag, viz-Shri Keshar

Ram, ‘?hﬁ &u:‘a}’ Kumar Qi*’iﬂh, Shr ﬁ.m:‘aﬁ Singh'aﬁd Shrt Pawan

iﬂimar tor filling 2 case. Your gami*ﬁant stated that there is no law that
barred him from approaching a Court of Law under Section 500 LPB.C,

he denied having done anything immoral or failed to maintain integrity

as alleged.

Z'(‘»w"

~



'V GROUNDS FOR BELIFF WITH LEGAL PRHOVISIIONS

A copy of the written siatement dated 23.8.7007 is

annaxed herato and marked as Annexure XYVIIL

and the he:s%é%ng of the d&g}ai’tmf—zntai enqu%ry was nothing but an act of

- high handedness of the authorities concerned and az act of retahiation.

Your applicant also praved t t the said order of suspension and

departmental enguiry be rczi.ff;!xed‘.i_apg\_ of the representation were

‘also sent, to the Additional D, G. 358, Hew Delhi, 1.G. (Pars), S5B, New

+Delthi and the D.I.G., 5B, Haflong i.e. the Y&SS‘&ﬁdEﬁt ne. 3.

hersto and marked as Annexure XXVII

aj. For that the impuaned action of the respondent

suthoribies s most diegal, arbitrary, capricious and dizeriminatory

~which is liable to be intarfersd with by this Hon'ble Tribunal.

EEUTQE}‘";:#E?‘; and prosecuting the {ﬁﬁg€ process

bl = For that the respondent authorities have acked in a
manner which is not co templated by law and is vitiated by bias and

malafide. There has been 3 colorable and arbitrary exersise of powsrs

for co-lateral purpose. The responaent authorities more par icularly.

,(;M/r’\ k’ Z‘°9“"'“/~

the respondant noc.3 & 4 are apparently acting in a highhandad

manner with the sole objedt o frustrate vour apphcant  from

Ln

)
h
vy

(3 T For that the action of the respo ndent authorities reflects

malice in law as well as in facts, NG reasonable person under the facks

and circumstances of the instant case would have acted in a manner

. whichi has been done. There ha been a coularable and. arbitrary

=5
exarmise of powers not confarred by law for which grave prejudice is

- being suffered by vour applicant,

'd}.' - For that the departmental proceeding itself is bazed on

- non-existent charges. A bare re ading of the charge sheat would clearly

reveal that the bwo char raes have been framed az 3 counter to the

legal steps taken by vour applicant against the misdeeds of the

respondent no.4. In that view of the m atter, ?:%‘sn continuation of the




departmental proceedings would be against the interest of justice and
i.

is liable to be sst aside and q:.sashe»i

rek Far that the mandate of law regarding suspension s that
an order of r—uss&nsiaﬁ iz issued for enabling and facilitating the

employer fo hold the mmemplated departmental procseding m!'hod!‘

any interfersnca or hindrance from the delinguant employee. Hmweve;,
in the instant caze the charge being of your applicant appreaching the
Hon'Ble cc;izrt's against the misdeeds of a '::uperiar officer {:‘espoﬁdEﬂt

no. 4}, thers is no occasion or necessity to place your agzgfésﬁant gnder

- suspension which is apparently passed as a mode of penaity.

i, - For that from the fas_,t._, and circumstances of the instant
case, it bec omes clear that the zm;manﬂ. order has been passed as a
means [0 punish your applicant and to impute 3 stigma in his sarvice

-, This Hon'bls Tribunal by taking into consideration tﬁ is aspect of

the riath-*r may interfere and diract the respendent authorities to

reinstate your jﬂﬁiiﬂjhf in the interest-of justice.

al. - For that in any view of the matler, the acoon of the
.authorities in contnuation of the applicant under continued suspension

tilf date iz not sustainable n law and is fiable to be s=t asi ide.

_ the applicant filed represantation before the
rc:-'f‘;mﬂdt:nf no. 2 and 3 copies of which were sent to the Additional
0.G. 558, Hew Defhi, IG ( Ps;ra:}, 558, New Delhi for necessary ac 1Gh

and to revoke the suspension order.

VII : MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

COURT :

That the applicant cierzi“‘res that he has nct filed any

-application, writ pehition or suit regarding the matter i respact of

which this application has been made before any Court of any other

authority or any other Banch of the Tribunal nor any such application,

Writ petition or suit is pending h"’! re any of them.

NN&/‘G/VQ /A«f Z‘c/ ben €



 In the premises aforesaid, it is therefore prayed that Your

Lordship would be pleased to admit this application, call
for the records of the case and issue notice d;}c}h the

respondents to show cause as to why the impugned order

~ of suspension dated 19.08.2002 (Annexure XX.} issued by

Nascnda 5 o

the respondent no. 3 shall not be set aside and quashed -

and as to why the applicant shall not be aillowsd to jgin_

his duties after revoking the suspension and full back
wages be paid to him and after perusing the causes
shown and hearing the parties, be pleased to set aside
the impuaned order dated 19.06.2002 (Annexure XX.}
and direct the respondent authorities to allow the

applicant to join his dubies and to pay full back wages and

/ or to pass such further or other orders as Your™

Lor&ships may deem fit and proper.

IX : INTERIM RELIEF,A IF ANY PRAYED FOH ¢

‘The applicant prays in the interim that till disposal of the

application this Hon'ble Tribunal may direct the respondent authorities
to immediately reinstate your applicant and allow him o work in the

post which he was holding prior to his suspension in the interest of

2

11: PARTICULARS OF BANK DRAFT / POSTAL ORDERS IN RESPECT OF
THE APPLICATION FEE ; - -

Leo. o, ¥ G ST6q0s
Date : /,/?/02 ‘
Issue by Guwahati Post Office

Payable at Guwahati.

12 : LIST OF ENCLOSURES

As stated in the index.

-

—
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VERIFICATION

H

1, Shri Harendra Kumar Tiwari, 3/0 Shri Markendeo Tiwari, aged sbout

47 vears, at present working as Upper Division Clerk {UDC), {under
suspension) SSB, Training Centre, Haflong, Distnch: H.C. Hills, Assam,
do hereby, verify that the statements made in this application are true

to my knovrledge, belief and records which I believe to be true.

ate -

| WL 3 LAY

Biace : Haflong.
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+ 4 ANN exves |

—

No. 1/5/NKT/99/TCH/ 7 5% 3~ %<
, Govt. of Indis,

) Ministry of Home Affairs,
Office of the D.1.G, SSB
Training Centre, Haflong,

Dated the, 26(9/&7

MEMOBANDUM

: é//On 24th September,2001, you viere B asked by the

,y.rsigned as why did you claim 1st Class ticket fare

i TA BLLl in connection with your Govt, duty to
/////iolkata whereas you performed the journey in 2nd Class

in Lrain, During your verbal reply, you admitted that

Lhe journey was actually performed by you in II Class,
This kag was admitted by you in presence of Shri R.K.
sorma, Sr.Instructor(Trg) and Sh., S.C. Pal, Asstt.Comdt/
accounts Officer, TCH in Office Chamber of the undersignec,

2 In this ¢onnectlon, you are hereby directed to
intimate this Office why did you claim 1st Class ticket

fare in your TA Bill instead of tlaiming #tmd 2nd Class .
lLare,

3. Your written reply must reach to the undersigned
on or before 27th September,2001 positively.

//5"\‘3*&?;. 78

P

( “.C. VERMA
Senior Instructor(Admn)
Training Centre, Haflong,

io

shri N.K, Tivari, UDC
Training Centre, Haflong.,

Copy to ¢ .
1, The Sr. Instructor(Trg), TCH for
information please,
2, The Accounts Officer, TCH for

information, :
w/
( $.C. VLRMA )
Senior Instructor@Admn)
Training Centre, Haflong,

/

o

3 w0

Cerkibied To be e -

4

AAWOWJL& )%“'23;ﬂ0f: .



/Z)N/\féx ure )

=
i
L.

. Instructor {Admn}
. 55B Haflong

e._}
ﬁ

{Through proper channel}

With reference to your memo no. 1/5/NKT/08/TCH/2343-45 dt 25-

- 8-01.asking thﬁn— in to explanation of 17 class tickets § fare in TA Bills.

Z. ~ Inthis connection it is;suhrvtteé that T have not ¢ z:mzt:d 1

classin Tf« Bills as per vour memo under reference.

LAt

. » It 1= not understood how t he Sr. Instr { Admn) mg made the

falze allegation to me that I claimed 1™ class fare tick ei; m the TAb

o

f July 01 and August 01 without going thoroughly in my TA Eﬂi of July
.01 and August 01, |

"4, . Whereas I perform dutiesfjourney in sleeper class vide

+

[

ecké&_“ ne. as ars under:-
July 01 TA Bl '
(1) L/Haflong to HWA on 14.7. o1 vide T. Ho. 625 575701474

2

{2} HWA to GHY on 19.7.01 vide' T. No. 52
{3} GHY to L Haflong ON 20.7.01 vide T.H
\
Aug G1 TA Bill |
1) {/Haflong to GHTY on 3.8.01 vide T.Ho. 26769
‘{2} GHTY to H Dethi on 7.8.01 vide T.Ho. 01354
{3} t’:hf to lumding on 17.8.01 vide T. ?%c;. 214—1?2?94’9 ,

{1

IR
TrBr TCH
Copy to:-
The DLI1.G. TCH for information '

-
27i8f01

{ F&ET&&:\@&?‘E}

LDC

Tr B¢ TCH

e e = D o PP S e R e et s s s - o e b
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BI I()le“ THE LTONBLE ADDITIONAL Db 20 O CGRIRHTVIONER,
Haﬂonu N C. i5il Assam - - 4 B _
. Cr. Case No. / G Haye 703,

¥ |
TR IN THE MATTE?, OF: ‘ ;,
| e : ;
L Sri Narendra Kurar Tiwari 1
L L '
4 S/o Sri Markendzo Tiwari it
i a Vgt
; N . s o i
} : ' SSB Training centre, Hafloyig. ‘ g‘ l
N Loe R T complaih nt
R - ‘VERSUS- »
HE. |
L Sri S.C. Verma, ¥
, ~ Senior Instructor { Adw. ) D
. $88, Training ceritre, Hatkomg .
O Opp P{.rt;

“

The humble petition of the complainant abovenznd

MOST, RES{PL‘,(,TFU LLY SHEWETH:

1 : " That the complainant is an employe: of SS8, Training Cum Haflong, M.C. .

. e .
Hills and is at presait posted tnerein as a U.L.C. ( upper division clerk ).
' j

2 That the Opp. Party is a Senior Instructor ( Administration ) f’SS‘B, Training

Centre, Haﬂong, N.C. Hills, Assam.
Ly '
3 . That since the later part of 1999 the Opp. Pasty stavied harassing the
¥ ! -~ .
1

emplonyees iof SSB by demanding gratifications ./ feile ang by misusing his powers

1

whm;h ale elaboratml herein below:,

i
1 '
'
|
i

4 ;' [J"hclt whenever the employees vsed to el 175, Le. traveling LzIIO\‘«ancc [hc.

OPP Party used to demand 10% of the T/A claimed vt sl 1o J that they had

traveled bv train in first class, though in fict ihey heid Lecied by soeond clags. Most of
such omplo"ces are compelled to give-in to tie afovera s o wand of che Opp. Party fivsty
b°cause they are aware that if they do not do as the Opp. varty demands "“\en their T/A, if
at all lecewed would be only after a lot of harasameni; and secondly bc. ause 1f they
clann for ﬁrst chss then they would not loose anything cven after the duruon of 10%.

The afi‘oresiaid misdeed of the Opp. Party could not be ::':n]éz'aled by the claimant and as
such he hz:id intimated the same to the Divecior Cenerai DG ), SSB, East Block, § RK
Pumm' Néw Delhi on 29.09.2001 _wirh a copy sent te ihz DI among oihers. However no

v
ES

action has bccn taken against the Opp. I v il date.

Cer{ﬂj‘\ed r ﬁ‘fopv of the ictier- datud 29.04. 2001 ie aanexcd ol ek ,(h ivaent I,
L) . . : .o :

N ' } - '6 “~ L
L < S :
w—,u-ﬂ»—fw} vl \ v - }

-



5 . That the claimant also faced the aforesaid demands of the Opp. P-arty when he

|
had clatmed for T/A of July-August 2001, When the compiainant refused to comply w1th
the deme{nds of the Opp. Party he threatened the cornplainant that his T/A would not be

pald to h1m and that he would also take action against liim.“The action came m the nature'

ofa memorandum no. 1/5/NKT/99/TCH/9343-45 dated 25.09. 2001 whereby the rlaunapt
was asked to explam as to why he had claimed T/A for first class nam ticket when he
traveled by second class and to show cause as to why action should not be mmateld
against him. The claimant was shocked to receive such a wild, Unaginary and tal§e
allegatioo against him. Subsequently the claimani, ﬂ]ed a complaint before the Hon'ble
Addmonal Deputy Commissioner, Haflong, on o1 10 ’)001
A copy of the complaint petition dated 01.10. 2001 is annexed and marked
as DOCUMENT II. ‘ |

»

i

6 That thﬂ Opp. Party is also involved with other mal-practices misusing his

official status. The Opp Pany has been utilizing one Sri B. Poddar as his personal coolc,
cobbler, peon, dhobl sweeper, servant etc. from 1999 onwards. The aforesaid Sri Poddén
is in fact a cook fox vohmtcers at S.S.B. dra\ym;:, a salary of about'Rs. 6000/~ As such the
services of Sri Poddar could never be utllxzod as a cook for the volunieers fo' which he

had been employed by the Govt. of India. Ther fore the Govt. of India has becn mcumng:

a loss @ 'Rs.6000/- every month since 1999 onwards which should he rec ox.m.r..\‘. ‘an,"\ '
from the ,Qpp. Party. {
7 [ That the papers, documents etc. pertaining to T/A mentioned above are in

the custody of the accounts section, SSB, Haflong, and also with the Pay and accounts

office, SSB Wing, East Block 9, RK Puram, New Delhi. Therefore the records pertaining
X : ' _ .

to the aforesaid T/A since 1999 from the aforesaid accounts offices/sections may be

called for immediately before the}; are tamperad with by the Opp. Party.

8 " That your complainant states that there is no other o'l“ﬁcar:ious, adequate and

/ or altematxve remf‘dy and the xemedy prayed for is just, adequate and complete.

9 - . That your petitioner states that this petiicy: has been filed bona fide and in

|

the interest of justice.

~ In the aforesaid premises it is therefore prayed that Your Honour may be
pleased to take necessary action against the Opp. Party as per Law and to
call for the records pertaining to the aforzsaid T/A since i999’ from the
1 accounts section, SSB, Haflong aod {rom the Pay and accounts ofﬁcg
'SSB wing, East Block 9, RK Puram, Ncw Delhi and to pass any su(‘h

.+ other order(s) / direction (s) as Your Honouwr may deem fit and proper.

And your petitioner, as in duty bound, shall ever pray. _ !

T ‘.v;v._:: ),:r.

e



Mok Ko L e

P VERIFICATION Ty

- I, Sri Narendr'l Kumar Tiwari, S/o Sri Markcngao Tiwvari, r/o SSB Training center,

Haﬂong, Assam ag,Pd about 46 yrs do heleb) aoiemmx iirm and declare that 1 am the

in the instant case and that the statements mads in the are tue and correct to the bf’qt of

my knowl;edge, belief and information.

[
i
|
i

And1si rilvthis Verification on this 2199da of Ociober 2001 at Haflone.
g J ! y g

_ | ey
. ey [’@mxf&/ S
R b
( Narendra Kumay Tiwari ) , ¢
K
[
l ;




Moo éxore — v ' v
S S S

No. 11/10/Acctts/2001/TCH/ //R92
Office of the Dy.Inspector General
Training Centre, Haflqng{:g' -
Dated the, - &37cHov.,2001

Memorandum;'

Shri N.K. Thiwari, UDC has furnished three T.A.
bills for the period from 14.7,2001 to 21.7.2001, atrd
3 .8.2001 to.20.8.2001 .and 1.9.2001 to 12.9.2001 vide \////

his application dated 28,11.2001 respectively,

He has claiming éléeper class train fare quoting
the tickets number on the body of the bills without
furnishing original/photo copy of Rly, tickets.,

Shri Thiwari, UDC is hereby directed to furnish
original/Rky photo copy Rly. tickets‘according to his
claim today failing which the rail fare will be restricted

to 2nd class train~fare. : o . .
A Ty 1 ¢Stk | Lui'l_'l.\ M \M'}zm[ )‘ wh u i/)icn' Q’ OIS N

- . DRI i Y gy .;,'"i-bf'.'_n?:'.l "o
S b7 1L
s Acegints  Of ficer
- Training/Cefitre, !!'aflong,

To

Shri N.K, Thiwari, UDC, §

SR e
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To
The Acctts Offcer
T.C. 558 Hafleng

cub:submission of original of train fare tickets on Govt duty for the
" period of 14.7.01 0 21.7.01, 3-8-01 to 20-8-01 and 1-9-01 to 12-9-01

Sir.
P?&aseé‘efef to TCH Acctts per memo no.
11710/ Acctis/2001/TCH/ 11293 dt 29.11.01 on the subject cited above.

2. I am enclosing the original train tickets of the following

period

TA Bill July 01 14-7-01 to 21-701
(1) T. No. 62575/01474 o
{2) T. No. 621 / 7365470
(3) T.No. 44156 |

' - ~ TABilf Aug 013-8-01 to 20-8-01
(1) T.Ho. 26768
(2} T.No. 01354
{3} T.No. 214-1727049

. TA Bills of Sep 01 1-9-01 to 12-9-01
(1) T.Mo 15946
{2) T.No 63270
(3} T.No 01507
{4) T.No 611-8146924
This 15 for vour information and fﬁrther necessary achon
| Encl: 11 oniginal Tickets |

(eleven) Yours faithfully,
| - L
~ illegible ) - 01aaz/or
{ NK Tiwari}
upc
Tr Br TCH

Cﬁr‘}"\t‘yﬁd IS l)&];\s(’, "

/» ' . Y
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Ng,,l/5/NkT/ 9/TuH/ /0(073
Gpvernment ﬁf 1néia,

Ministry af Hame Aff airs,

0/0 the Leruty Insrectnr General,
§$B, Training.Cantre, Haflonf
Dict: N.G. Hills, Assamy7BUELY,

Lated the. O&-— [0-00

4

MEMORANDUM

Seme of the aificials have submitted their
presentatien to this otfice intimating that '
shri N,K, Tiwari, UDGC, 5B, 1G, Haf leng has cmllectead
Bs.loo/- from each eof them foi filiny of a'case’
in Court challenging. the suspensisn qf Llu iac1lity
to Central Gsvernment tmplsyees

20 shri N.K, Tiwari, ULGC, s5By lu, Hailﬂng is -
hereby directed to explain as t» how .nm by whgse

s1der the ameunt was cnllectee.» A
3. His explanatien shaulad’ reach the undexsigned
latest by 31.12, 2OCl nn51t1vely. j' - f

7/c :
.<f/i;§f>ao7»4a
( s.C. VEEMA )
SEWIA. INSTLUCHO(A);
H'z\l N.L I‘IJ ULNTI' Ei HN LO\G .

7 —iee o i

e '

Ta _ i
L S N B R LTSI oL

Shrl N, Tiward, UDG, =< i - oo ol
$$B, Training Centré, TN

Haf langs TH o e
| O |

C@Jﬁt(ﬂ tﬁ Ec_ EQef

="
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To
The Sr. Instructor {Admn}
T.C. 35B Haflona.

S,

Kindly refer to TCH memo no. 1/5/ NKT/39/TCHI12075 flt

26-12-01 rega d ing my coliection of Rs. lbﬁ} fmm sach c}fﬁriat for filing

2. . Inthis regard itis s thed that the allegation against me

is totally false, fabricated and f}ﬂment of maiaﬁde i q wahion.

3 . The service of memo is incomplete as the representations of
the officials as alleged in the same has not been given to me along witl
it. -

4. ) That even if the allegation are true it is nowhere required
under any law that permr ssion erd - has to be taken to mi? ect money
to file a case to fight our legal rights, '

5 , That earlier a case was filed it‘; the Hon'ble CAT Guwahati for
grant of t‘aﬁﬁﬁ money and we had obiained a favourable orders. Even in |
thic Case monsy "wav. coliected by the officials to mest the expensas of
the case. However no action against anybody in this regard has been

tjk en by anvbody hil date,

Tlegible | Yours taithfully,
| ) | -, |
| 31.12.01
{ HK Tiwar)

unc
Tr Br TCH
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4 No.1/5/NKT/99/TCH/ /6%

Government of India,

Ministry of Home Affairs,

0/0 the Deputy Inspector General,
5B, Training Centre, Haflong,
Dist: N.C., Hills, Assam=788819.

Dated the ,- /O’//_\:f 2001+

A&»«Aa kﬁ

MEMORANDU M

With reference to his reply dated 31,12.01
Shri N,K, Tiwari, UDC is hereby informed that :-

1. The following officials have made represen-

. tation for giving money to Shri N.K. Tiwari, UDC for
filing the case in court chzllenging the suspension
of LTC ‘facility to Central Govt, Employees.

a) Shri Pawan Kumar), sEh(Corpenter).,
b) Shri Keshar Ram, AFO(G)..

C Shri Suraj Kr. Singh, Driver.

d) &hri Amrej Singh, SFA(G).

2. Superior of ficers must know the purpose and
where the case has been filed and what. is the outcome,
3. No Govt. servant can take mon ey without
permission of superior officers for any, purpose,
4, Money received from numpers of offickals of N
Training Centre, Haflong be returned immediately.

: ; e

}G—0n=t¥

( S.C. VERMA )
SENIOR INSTRUCTOR(A)
TRAINING CENTRE, HAFLONG. -

oS +

T
,-'//

T/o"//,-' . “ ’,‘ .
Shri N.K. Tiwari, UDC, ‘
SSB, Training Centre,
Haflong. -

. ! . T :
: T U

%th o be Troe

= - | o 3
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S | No. 1/5/NKT/99/TCH/ 1§ 96 »”
) Government of India, . e
& Ministry of tiome Affairs, ,
7 ' ' 0/0 the Deputy Inspector General, §
H S5B, Training Centre, Haflong, :@
- ' Dist: N.C. Hills, Assam-788819, g
v Dated the _ X6 - R-2000),

MEMORANDUM

With reference to this office memo No. 1/5/NKT/
99/TCH/ 1618 dated 19,02,2002, 3hri N.K, Tiwari, UDC,
SS8, Training Centre, Haflong is hereby directed to
inform this office imm

ediately whether money received
O ' from numbers of officials of Training Centre, Haflong
Sopt : by him has been refunded or not.
;oo CL
S
i S
At
¥ e

( S.C. VERMA )
SENIOR .INSTRUCTOR(A)
TRAINIMG CENTRE, HAFLONG,

Shri N.K, Tiwari, ubC,
55B, Training Centre,
Haflong,

rﬁ—:‘ LT

s 3
ST A
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2 , : Noo 1/5/NKT/99/TCH/ XX 9
' Government of India,
Ministry of Home Affairs,
0/0 the Deputy Inspector General,
$6B, Trainlng Centre, Haflong,
Dist: N,C. Hills, Assam—788819,

Dated the 4.%)%%00 .
) 1 ]

4

MEMORANDUM

- \ith reference to this office memo No.1/5/
NKT/99/TCH/1618 dated 19,02.2002 and memo No.1/9
NKT/99/TCH/ 1896 dated 26.,02.2002, Shri N.K. Tiwari,
upc, SSB, Training Centre, Haflong is hereby directed
to inform this office by 08.03.2002 positively whether
money received from numbers of officials of Training
Centre, Haflong by him has been refunded or not,

-I‘;‘,' ‘(" ‘iéfffjél’l“a J—V
- (=8.C, VERMA ) .
SSEMTOR IMGTRU CTOR(A)
TRAIMING: CEMTR Ll, HAFLONG.
S ‘-.‘x". .

-7 . .
g . . -y
T 7.

;Tolff" S A P L
. \' ' R . }
Shri N.K., Tiwari, UDC,
558, Training Centre, .

- Haflong.

- i g e AT o e e ——

NVa e /b3<2354;;;
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To v

. %

The Sr. Instructor {Admn) &

T.C. 558 Hafleng.

Sir, _
. With reference to TCH memo No. 1/5/NKT/99/TCH/a18dt
19.2.02, 1896 dt 26.2.02 and 2229 dt 8.3.02 regarding refund of money.

- 2. " In this regard it is submitted thet I have not coflected

money from zny official of TCH.

| ILLEGIBLE - : , Yours faithfully,
-z -
11.3.02
MK Tivari)
uoC

> © TrBr TCH

colfud o e
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No. 1/23/Estt/2oo1/TCH/1227457
Government of India,

Ministry of Home Affairs,
Office of the Dy.Inspector General,
Training Centre, Haflong.

mﬂ/&\l%’ﬂ\ k

. Dated, the~ij;‘427;o;kﬂcvz,,

Memorandum.,

"Sub :- Court case No, CR—146/2001 titled N.K. Tiwari
vrs. Shri S, C. Verma. - s

aé/ While inviting reference to the above mentioned
@, you are hereby directed to explain as to why you
11ed the case in Court against Shri S.C., Verma,Senior
Instructor(Adm, ),T.C. Haflong without obtalning prior
of the‘competent authorlty.. »

Your reply should come :to: this offrce thhku
on or before 16,3.2002 : positively.

EAT N )
. r

Acknowledge the receipt of this memo.

| Qv ‘ ]
S 4;%?5??£npl#
o ( s.C. Verma! 2 ) )
- "Senior Instructor Admn, ),
shrd N, %& gig?ri . Training Centre, {Haflong,

0/of the DIG, T.C,” ~ *+ 11 kel g
Haflong. - - S

i
-

2
i

———.

Cerh t‘ccl IS E& lroe -

- .
/
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S Exuné — X1l | \)\3
To _
The Dv Inspector General
T.C. 558 Haflong.

AP P Teo

Subjact:- Court case Mo, Cr.-146 /2001
Titled 8K Tiwari -Vs- Shri 8C Varma

Sir, )
Kindly refer to T.C.H. memo no. 1/23/Estt/2001/TCH/2363 did 15-

3-200Z2 on the sulyect cited above

v

- In this regard it iz submitted that filing the case against She

[N

SC Verma, Sr. Instructor {Admn) is not a offence and not a nregularies.

However, the Hon'ble Court has directed to me to obtain approval from

the cémp&tent_a uthorty,

The approval will be obtained in due course from the

competent authority.

. HMegible Yours faithfully,

~

-ad-
02

.

o

-
i
-

2

.

f =z > -

{ H¥ Tiwari}
C

up |
Tr Br TCH ‘
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No. 1/23/Estt/200 1/TCH/ 71} 9
Government of- India,.

Ministry of Home Affailrs,

Office of the Dy.Inspector General,
Training Centre, Haflong.

Dated, thé V/Yby%ﬁfL,m
. A _ T |

Memorandum,

Sub. :- Court case No,CR-146/2001 titled N,K, Tiwari
vrs., Shri S.,C. Verma, Senior IhStIUCfO;(Admn.)o
‘ While inviting a reference foqhiéhletiér"
dtd, 16,3.2002 on the subject mentioned above,

Shri N.K. Tiwari, UDC of T,C, Haflong is hereby

directed to obtain prosecution sanction from the
competent authority to prosecute Shri 5.C. Verma,
Senior Instructor(Admn,), T.C. Haflong., |

e ;z; ._..'; iy / ;_; ';4 9 N M" P
- J

-4

Rk, Sammas)

' , : Se iof'ln§ ruct6r(Adﬁn.),
To : Training Centre,Haflong.
Shri N,K, Tiwari, A ‘ . e

- upcC A
0/of the DIG TC Haflong.
4
U : Y
M
i
q
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DU JGOLLBOC cuc/ DELI,II l\,mifl!:‘;:;l"riln ® . o - : | S(’MOS(O}GH
‘ " ' ~ .. Chamber : 5404 19(0301)
OVOCATE P peqd. With A/D. ‘ 1 e 37929
auhatl High Court '- - Reg / _ o Haflong ¢ 3797
»5 1 RUKMINI NAGAR § Lo 9
GUWAIIATI o Crvepe o C Y, 04~
smber : GREEN PATH, i L;E.QQ.L._N_QI 1CE ate 0 % }
GUWAHATL. . - . N
|
To, |

A

Corkfed ClRe

1
i
H

1 Shri Pawan Kumar, SFA (Carpenter)
2 Shyi Keghar Ram, AFO (G)
3 Shri Suraj Kumar- Singh, Driver

4 $hri Anff'ej_Sinqh, SEA (G)

SUB: LEGAL NOTICE ON BEHALF OF MY CLIENT Shri MK iwari, UL, S5,
Training Centre, Haflong. .

Ref: Letter of the Sl (Admn.) No. 1/5/NKT/99/1’CH/618iDated-'19.02.2002
X 4 , ‘

Sirs, , . ,
My client; Shri NK Tiwari, uncg, SSB, Training Centre, Haflong, h_as instructed me

Lo issue‘you the (ollowing notice.

1 That the aforesaid letter of the Si(Admi.) alleges that 'S’(:,‘Lf!“fli’if.f_i nln;.u,!.':ie‘_"
repte sentalions Lo him slating that you had given money to my client for filing &
Court case challenging  the suspension of LTC facility 10 central  Govl.

Employees.

on that you had given money for filling the

2 That the aforesaid allegati
y:my client.

aforesaid-case is not true and is categorically denied b

representation was not served to my clinnt

3 That a copy of the aforesaid
esentation is not knawn to oy client. « .

and as:such the details of the repr

4 That my client hereby demands unto you that you are 10 clanify as to why
you have made the aforesaid false allegalions against him and also to send him
a copy ol the atoresaid alleged epresentation. wilhin the period esaribed

herein below.

please be notified that in the event of your:failure Lo carty oul the above
said requisitions within 30 (thirty) clear days from the ISSUE of this notice
than my client shall be constrained to file a -defamation suit of Bs.
5,00,000/- (rupees five lakhs) = against, each -of:. you holding § vyaY
responsible for all the costs and consequences arising there from..

LA
PRI

Yours faithfu]ly,

- . .
N o -

(Debojeet Th3osen)
Advocate.

sl - PR TR S o Cat,on -
/ ) 3 B L ol .
P . VoL e
S e Lo e 7“4.,:1_'."'_"»‘1‘
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No. 1/23/ESTT/2001/TCH/ Doy .
Government of India, :
Ministry of Home ~Affalrs,

0/0 the Deputy Inspector General,
SSB, Training Centre, Haflong,
Dist: N.C., Hills, Assam-788819.

Dated the'-: (7[/&//01/ .

MEMORANDLUY M

Subject: Court Case No,CR=146/2001 titled N.K,  Tiwari
Vrs. Shri S.C. Verma, Senior Instructor(Admn,).

———————

With reference to his letter dated 02,4,02

regarding submission of prosecution sanction from
the competent authority to“prosecute Shri S.C. Verma,
Senior Instructor(Admn,), SSB, Training Centre, Haflong,
Shri N,K., Tiwari, UDC is hereby directed to obtain the

_ prosecution sanction from the competent authority and
action taken in this regapd,be(imtimateg;tO»this.bffice
within 10 days from the date: of .recelpt..of this memo,

- Ll

This has the apppoval;of 5;;;6;;v535g'Training

Centre, Haflong. ;
”44ﬁ471?
— GG
~ (-S.C. VERMA )
SENIOR INSTRUCTOR(A)
. TRAINING CENTRE, HAFLONG.
. i
~To .' "
v . , v |
Shri N.K, Tiwari, UDC
( oh leave) S o
5SB, Training Centre, RO A
Haflong. ‘ B P
- T i
Leave address s- R
2o A SE S
Shri N.K, Tiwari, UDC," RSl 7&
E 902 MIG Flat, R L
Partap Vihar, T e
GaZiabad (U.pp)o ‘ T ‘

P!
A
‘l
“ e,
-. :‘ 2 '.‘L; §

Ce_r%%K‘ml N Le, lroe
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'NO, 1/23/Estt/2001/TCH/ E>3c47
Government of India,

Ministry of Home Affairs,

0/0 the Deputy Inspector General,
ssB, Training Centre, Haflong,
Dist: N,C.,Hills (Assam) -~ 788819,

Dated the,‘.‘?/s751,;f
. / '

MEMORANDUM

Subject:- Court Case NO.CR - 146/2001 titled N.K.Tiwari
Vrs, Shri S.C.Verma, Senior Instructor (Adm ),

Reference is invited to this Office Memo. NO,
1/23/Estt/2001/TCH/3008 dated 9.4,2002 on the subject
mentioned above, ' o )

In this connection;.Shri_N.K,Iiwari,.UDC,
Training Centre, Haflong is hereby asked to intimate this
Office, action taken so far as called for Vide this Office
above referred,-: L ooy

i £

O N R U IE ALY
His reply should reach-to this.Office by
13.5,2002 positively. ‘ ' s e _

4

/, ;4\/:1 -~ VM/ -
~ ( S.CJVERMA ), i
Senior Instructor (Adm), !
Training Centre, Haflong. :
e e am B ot e l;
v/ggri N.K,Tiwari, UDC, T VPR S TR j
SSB, Training Centre, S s e e
AFLONG. . R |
N e i

Al

23
P ".‘L
PO

ACe,rRKcel e ke ‘—r'ue

p

W‘K- (2‘564’/\14» .
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To

shri V.K. Malik, IPS
Directorate General,SSB _ L
Government of India O S
Ministry of Home Affairs AR A
New Delhi-86

Subjects - PERMISSION FOR PROSECUTING Sri, 5.C. Vexma,
Sr, Instounctoz{Admn) T.Ga.Haflong “

3L .. » i

Cr. Case No. 146/01 pending before the Hon'ble

A.D,C, Haflong, = . i___

Raf . 3

w

31!‘. ) o
Cl -0 ‘ w hicl

. R . | v
Kindly refer to my application dated ;Xﬂ'
addressed to you Sir, and coples endorseé to others,.
2. Apropos to the subject citﬁéxaﬁﬁvefl bey to state the
the following few lines for youf ‘kind conplderation and neces:
action. - e S SR
That on 21’(0'{)\ a criminal case was f£iled by me

agalngt Shri 8.C. Verma, Sr. Instr(Admn) TC Haflong. on charg
of corruptinon under the Prevention of Corruption Act., A copy
of the complaint petttion is enclosed herawith,

T"hat beoaugo of a~mae unavnldahle alraumatancea antt aly
heoaise of urgency I coinld not sesk perinlssion to pJosecute
Shri Verma as required by the precuention of Corguption Act.
However, the Hon'ble Court had admitted. the cas@ and later
a direction was given to seek the aforesid permission.

" Tn the aforesald premises it is therefore prayed
" that your ﬂ‘?-’,]‘?":ﬁ rgrs]’f'w)n\.'_'}"..s T B B e D A 22 el Lo A

And for your act of kindness I shall ever ﬁfayo

Uyours faffhEully
oot
( Nok. TINARI )

- i"‘ODQC‘?» . ) » ,
<o Yraining Centre, 558, Haflong

Copy to :
' The Hon'ble A.D.C. N.C. Hills Haflong for ¥x& kind
information pleasea. ' : ol e

sg;&;;:%%EﬂQﬁE)%

Codgpee T o
TRAINING.CENTRE,—-33B, Haflon

/

CQHEO_A 1 k; [rce

zé¢2£>//’ o Jii7ff¢¥ijf

NEsds Koo 2
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No.1/23/Bstt/p001 /rcH/  STSB.
Govt., of Indin,
Ministry of Home Affairs,
Office of the D.I.G, USB
Training Centre, Haflong.
Dist : N.C. Hills, Assam.
Dated ihe, 527 -6-200) ~ '
MEMOAHIXM
Sub : Cnurt Case No. CR-146/2001 titled M. Tivari
Vrs., Shri $.C. Verma, senior Instructor(ﬁdmn).
. _
Ref. this Office Mémo Ho.1/23/Estt/2001/1CH /2777
dated 2/8/2002,: .  No. 3008 dt. 9/4/02 and No. 3849
dated 9/5/02 on the subject cited above., |
2. In this cnnté%t, Shri M., Tiwvari, UDC, Training
Centre, Haflong is further directed to obtain prosccution
sanction from the competent nuthuritygto[brosocuté Shri
5.C., Verma, senior Inatructor(idmnn), iC, Haflong as
Monkisxi ordered by Hon'ble addl. Deputy Commissionaer,
1.C. 11ills, Haflong Court on 20,03.2002. f
S Action taken so far shneld be intima%ed to - this
Office by 28/06/2002 positively. -
L /1/“{ YA
7P eI
( 5.Co VERIA )
Senior Instructor(Admn)
_ Training Centre, Haflong,
' TO ' . . f

v
i

<hri M.k, Tivari, UDC
Training Centre, Haflong,

C}fﬁitcd t Em‘ﬁze

ﬂ&Q/Zﬁéﬂmjk‘zzz;u~w.
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S i"’ . BEFORE THE HON'BLE MAGISTRATE FIRST CLASS,
o DISTRICT: N.C. HILLS, HAFLONG, ASSAM
Cr. Case no: 1 S# /2002
3 U/section 500 LP.C.
IN THE MATTER OF: 4
Shri Narendra Kumar Tiwari - : 1
- §/0 Shri Markendeo Tiwari |
T . R/O SSB, Training Centre, Haflong.
| . .COMPLAINANT.
. - - Vs - ' : o
B 1. ShriPawan Kumar = .
} " SFA (Carpenter) | .
{ - SSB, Training Centre, Haflong. ¥
‘ 2. Shl‘l Keshar Ram
. AFO (G),- SSB Training Centre Haﬂong .:
. 3. Shri 'Suraj Kutna'r Singh . Lt
Driver, SSB, Irainlng‘.Centire,“ Haflong.
4, ShnAmreJ Slngh
SFA (G), SSB, Training Centre, Haflong
' RESPONDENTS
The humble petition of the complainant above-named
MOST RESPECTFULLY SHEWETH: | E
1. " That the complamant lS a cntlzen of Indla and an employee of
SSB Trammg center, Haflong, posted as an upper division clerk (U D C ).
v 2. ‘That the respondents are also citizens of Indla and are reSldents :
of Haflong They are all employees of SSB, Tlammg center Haflong
3. ;5 That the Complalnant recelved a memorandum from the SI (A)}

bearmg no. 1/5/NKF/99/TCH/1618 dated 19 2.2002 whereln |t ‘was alleged

that the aforesald respondents had made ropresentatlon that they had glven'

1
[

(”Fk d E(a Tmeoney to the complamant for ﬂllng a case challenglng the suspens:on of LTC
€ &

facmty to Central Govt. employees Later the complamant *ecelved arwother"



z

memorandum bearmg no. 1/5/NKT/99[TCH/1896 dlrectlng the complainant

39

g\/

to mform as whether the aforesaid money has been refunded or not. Besrdes :

the above the complainant received similar memorandums dated

26:12. 2001 and 8.3.2002. Al these memorandums and allegatrons have

causedl lmmense mental tensuon and agony to the complamant besrdes the
social stlgma accompanying the same. '

l

~ marked as DOCUMENTS L, 11,111 & IV respecti_vely. |

That the complainant has never received any money fromvthe

1
| .
i

4. i

respondents for filing the aforesaid case. The aforesaid allegatlon has come'

as a shockmg blow to the complainant.

l
I
i

b . .

e .. . .

% CODIES of the aforesaid memorandums are annexed hereto and
| ' '

l

5. ~ That the complamant has not been served wnth a copy of the _-

~aforesald representatlon of the respondents. If at all any such representatron

has been made-then. the same has ‘been:made wuth mala fde mtentlon to-

defame the otherwnse good reputatron of the complamant

6. i . That the reSpondents had been served wrth legal notlces dated
3 4. 2002 wherem the complamant categorlcally denled the aforesald
allegatlon and also demanded a clanFcatlon from the respondents as to why
they had made the aforesand false allegatron

l marked as DOCUMANT V.-

i - .
i . .-
Hi : :

7. o That the complamant has always been a law ab:dung and God-
feanng person He has always had cord|al and fnendly relatlonsth wrth hlS
nelghbours frlends etc He always held respect love and admlratlon of the

denizens. of hlS locallty and lS known for hlS honesty and hls helpmg nature

8. _ 3' 1 That the allegatvon of the respondents has tarmshed the rmag |

l‘ A copy of the legal notlce dated 3. 4 2002 is annexed hereto and |

and reputatlon of the complalnant HlS frlends, relatlves colleagues other ‘

employees etc. have started lookmg down at him after the respondents made
the aforesald baseless and false representation. '

9. " That as the: complalnant and’ respondents are reSldents of
Haflong and also the Cause of action has occurred at Haflong, th!s Hon' ble

Court has Junsdlctlon to try this’ case.

f
'l
Y
[

10. | That this petition has been filed bona fide and for-t.he::irrfterest of
justice. ' | . o S |

AYpr cdhsen 4 -~ 7;' -



¥ that Your Honour may be pleased to lssue notlces to the

respondents calling upon them to qhow -cause as to why actcon

should not be taken against them under sectlon 500 1.P.C. and ‘

: on heanng the parties be pleased to take necessary action(s) as
per law and / or to pass any such further / other order(s) /

durectron(s) as Your Honour may deem fit and proper.

o

And for your act of kindness the cemplainant, as in duty bound, shall ever

pray.

VERIFICATION
.I Sri Narendra Kumar Tiwari, S/O Shri' Markendeo Tiwari, R/O’SSB TC,
Haﬂong, N.C. Hills, Assam aged about 47 yrs do hereby solemnly affrm and
declare that T am the complamant in the mstant case and that:the
statements made in the plaint are true and correct to the best of my
knowledge, belief and information. ' '

I
| L : oL S - ) T ; E

AndIsugn thIS Verlflcatlon on this -~ dayof ° 2002-at Haflong.

(Narendra Kumar Tiwari)

In the aforesaid premlses lt is therefore most humbly prayed '

40

he
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Osle of application for i . Date of delivery of the Date on which the capy Date of making over the
the copy. Date fixed for notitying requisite stamps and" was teady for delivery. copy to lhe applicant,
_ the requisite numbet of folios '
stamps and folios, >
28-8=02 1 23-08~02 ) 23-08~02 7 23-08=02 23=086=02.
: : _ Certified copy ‘of order ‘datsd 7-8-0% passecd
v by Shri L,Khawbung, Addl.Deputy Commissioner, N.C.11ills
Haflong, in connection with C.R.Case 154/2002,U/s 500 IicC.

ORDER
7-8~02, = %
‘Complainent represerited by his lawyer. All
reépondents present and filed VW/s, - '

Heard learned advocates appearing for the

complainent also pointed out that the case is triable

!
R ) R
N SRl by the Magistrate 1lst, class as per classification of
case, _ ‘ - v
Accordingly,- the caséis transferred to

o

.’Smtj_-,S.Langthasa, Magst, lst:Class Yor diSpoSéill.
FIX:= 1-10-02,
e RIIFIED P¢ " 7 :'_a‘l'g;' Ors . { |
ﬂ (\0 Sd/-L.KHAUBUNG, -
\ . Addl.Deputy cCommissicner,
'@Hem asisianl, : N'C°Hill€i,!~1aflong,

(K\ Deputy Cuiitiiio icner's Qffles,
Typed:~ ¢ Worth Cacivurdfills Dist. . "
9%'11* Haflong. ' S TR

L T . i
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' Reminder no. 1 Q
§
To \“
Shri V.K. Malik, 1Ps Q
DG SSB. §

Govt. of India, MHA.
East Block 5 RK Puram
~ - New Delhi-66

{Ref Cr. Case no. 146/01 pending before the Hon'ble ADC Haflong.

sir, ' o S
kindiy‘refer‘ to my application dtd 3.6.2002 (i!iagibie) szeking grént of

permission to prosecute the case agairﬁst Shi 5C Verma.

2. ,  In the aforesaid premises it is therefore prayéd to yo_u‘r
auguet Self mav be kind enough to grant permission. ¥indly accord
permission and convey the same to me and as well as the Hon'ble Court
Hafiong at the earliest pl. | |

"~ And for your act of kindness I shall ever may,

Yours faithfu!i\;,
-sd-
2J7]02
{ NK Tiwari}

upc
TC Haflong.

cg,hﬁw\ £ ke Tue
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Reminder no. 2

To 4. -
shri V.K. Malik, IpS
DG 558,
- G0, MHA.
East Block 5 RK Puram
New Delhi-66

‘Sub: Reg issue of approval in Cr. Case ro. 146}'(}1 in r/o Shii 3C Verma,
St Instr {Admn)} TC Haflonag.

’ fsit’,
_hndiy refer to my lettar nos nil dtd 3.6.02, 2.7.02 & 20.7.07 on the

subject cited above.

Sir, I have not received any response for your glde Kindly

[

approval conveved to me or the A.D.C, Haflong. kindly expedite.

- Yours faithfully,
s~
20/7702
{ NK Tiwari)

1151
TC 558 Hafiong.

CU‘"EA K g& Toe
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Remindar no. 3

B 1s) _
Shri V.K. Malik, IP3

D 558,
5.0.1, MHA.
lock 5 RK Puram

Hew Dethi-66

[
‘T

P
o)

Sub: Reg issue of spproval in Cr. Case no. 146/01 against Shri 3C

Varma, Sr Instr (Admn} TC Haflong,

str,
kindly refer to my letter nos nil dtd 3.6.02, 2.7.02 & 20.7.02 on the
subject cited above.

~

Z. Kindly issue the approval/ permission, which is still awaited

o vour kind pl.

Yours faithiully, -
-sd-
12/8/02
{ MK Tiwar)

unC
TCH
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Ho o Ministry of Home Affairs, Q> v
e e 0/6f the Dy.Inspector General, AN
|

Training Centre, SSB, Haflonge

DLated, the  /9/ 3, 2001
: 7

< 'Mz«%

ORDER

. Whereas a disciplina proceeding against
K Shri N.K. Tiwari, UDC is contemp, ated..

: . Now, therefore, the undersigned in exercise
- of the powers conferred by suberule (1) of Rule~10 of
t- the' Central Civil service({cClassification, Control and
Z;Appeal) Rules,1965, hereby places the said Shri N.K. Tiwari.
+ UDC! under suspension with immediate effecto

. It is further ordered that during the period
;gthat this order shall remain in force the headquarters
" of ghri N.K. Tiwari, UDC should be Training Centre,SSB,
- Haflong and the said shri Tiwari shall not leave the

g‘hea uarters without obtaining the previous permission
i' e undersigned. . ,

‘ '8 ],‘J,ook/

x Depn&y Igépgé gr éeneral.

‘ " Training Centre,SSB,Haflongs
opy to g= .

;15 shri N.K. Tiwari, UDC, o/of the DIG, ¢
Training Centre, SSB, Haflong. Orders

regarding subsistance.allowance

-admissible to him during the period of
his suspension will issue seperatelye

26 The senior Instructor(Admm ). T.Co Haflongo

1 36 The Senior Instructor(Trgo), T.Co Haflong“
! for information and necessary action.

4; The Accounts Officer9 ToCo Haflong for‘jﬂ
information and necessary actione

5. B/F
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Government of India. "
. Ministry of Home affairs J
- 0fof -the Dy.Inspector General
Training Centre,SSB,Haflonge.

Dated, the o?//‘,OO L
;7 i

MEMORANDUM

: The undersigned propoges to hold an inquiry
against shri N.K.Tiwari, UDC under Rule 14 of the Central
civil services (Classification,control and Appeal)Rules,
1965, The substance of the imputations of misconduct or

‘misbehaviour in reppect of which the inquiry is proposed

to be held is set out in the enclosed statement of
articles of charge {Annexure I)¢ A statement of the
imputations of misconduct or misbehaviour in support
of each article of charge is enclosed (Annexure=II).8
A 1list of documents by which, and ak list of 'Witnesses
by whom, the articles of charge are proposed to be -
sustained are also enclosed (Annexure-III & IV ).

20 shri N.K.Tiwari, UDC is directed to submit

within 10 (ten) days of ‘the receipt of this Memorandum
a written statement of his defence and also to state

-whether he desires to be heard in person.

30 " He 1is informed that an inquiry will be held

only in respect of those articles of charge as are not
admitteds He should, therefore, specifically admit or

deny each article of chargee. '

4, shri NokeTiwari. UDC is further informed

that if he doeg not submit his written statehent of

‘defence on or before the date specified in para=2

above, or does not appear in person before the inquiring

authority or otherwise falls or refuses to comply with

the provisions of grule’l4-6f the CCs (CCA) Rules,1965,
or the orders/directions issued in pursuance of the

.8aid rule, the inguiring authority may hold the

inquiry against him-ex parte.
5. Attention of shril N.K.Tiwari, UDC is
invited to Rule 20 of the Central Civil services
(Conduct)- Rules, 1964, under which no Government
servant shall bring or attenpt to bring any political
or outside influence to bear upon any superior

‘authority £o further his interest in respect of matters
pertaining to his service under the Govermment. If any

representation is recéived on his behalf. from: another
person in respect of any matter dealt with in; these
proceedings it will be persumed that sh.N.K.Tiwari,
UDC is aware of such a  representation and that it has
been made at his finstance and action will be. taken
against him for violation of Rule 20 of the ccs(conduct)
Rul’egp 1964. : S :

6o The receiptvof the memorandum may be acknowe

ledged, . .
| o = R Ve
SR SR ( K.Do SINGH )
- shri N.KeTiwari ,UDCs - ' DY, INSPECTOR GENERAL
Training Centre,SsB . - TRAINING CENTRE,HAFLONG,

Haflong: N.C, Hillss.
Assamt PIN=-788820¢
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ANNEXURE-1

Statement of afti@f@s of 8hafgé framed against
~ Shri N.K, Tiwari, UDC.,

ARTICLE-L
That the said Shri N,K, Tiwari, UDC ‘while '

ﬁunctloning as UDC in the Office of DIG, Trainlng Centre,
Haflong.had, complained .against Shrigr-

Instructor(Admn) Training Centre, F
tibon that Shri Verma had passed all the TA Bills of NGOs
who proceeded on official tour to Delhi and other places
after taking 10% commission from the officials in advance

i
/////%ince 1999. The allegation levelled mgalnst bhli 5.C

Verma, Senior Instructor(Admn) are completely baseless
and fabricated He thus exhibited nen-maintenance of

1ntegr1ty and his act and conduct is unbecoming ion being

a Govt. servant. He thus violated Rule~3(1)(i) &(111)

of CCS(Conduct) Hules, 1904,

ARTICLE-II

That the said Shri N.K, Tiwari, UDC while
functlening in the aforesaid office had collected B, 100/~
~each frem staff members of TC, Haflong namely Shri
Keshar Ram, AFO(G), Shri Suraj Kr. Singh, Driver, Shri
'Amrej Singh, SFA(G) and Shri Pawan Kumar,. SFA(Carpenter)
in vigw of filing a case in the court ‘of law in the
matter of ban on LTC which subsequently lifted by the
Govt. in respect of members of CPMFs posted in the North
Eastern Region resulting which the case need not filed
1n the Court of law., In spite of written Communicatien
served to him, Shri Tiwari denied about his collection
of sald amount frem concerned efficials and. straightway
filed a case in the court of AB& N.C, Hills, Haflong
against the aforesaid officials vide CR No.154/2002 under
sectien 500 IPC, His act and cenduct thus regarded
gressly immoral and has not maintained integrlty which
is unbecoming on the.part of Govt., servant., He thus
vielated Rule-3(1)(1)&(1ii) of CCS (Conduct) Rules, 1964,
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Statoment of impulatlion of misconduct er‘
misbehaviour in support of the articles of charge framed
against Shri N,K, Tiwari, UDC

ARTICLE—I

Pt R i ey

report against Shri S.C, Verma, Senior Instructer(Admn)
TC, Haflong vide his letter dated 29,9,2001 bringining
allegatioen of taking gratification of 10% commission from
NGOs since 1999 namingnthe following officials,

o ¢

1, Shri D,C., Phukan, Accountant

2, " Indrajit Das, LDC

3, " R.C. Malla, UDC :
4, " AP, Chhotaray, Steno

2 " Jalim Singh, AFO(G)

7

8

9

" S.P. Singh, AFO(G)
"  G,P. Paul, SFA(G)
n Brahmachari SFAgG)
« " N.K, Tiwari, UDC

.

i i e A, st b A b x5 e =

Complainant).

During the course of prima facie enquiry conducted
by Shri R.K. Sarma, Senior Instructor(Trg), TC Haflong,
all the above officials except Shri Tiwari have stated
in theld statements that allegation brought agalnst Shri
S.C.Verma, SI(A) is quite baseless and false, the complain-
ant Shri Tiwari also could not give any material evidence
in support of alleged allegation. The allegations are
cdmpletely baseless and malicious, His act'andéconduct
thus exhibited utter disrespect of superior authority
énd also reveals his doubtful integrity .and gross moral
m&sconduct His further retention in service is quite
unsafe and untrustworthy as the authority could not rely
his faithfulness,

ARTICLE - II

That Shri N.K, Tiwari, UDC had received Rs, 100/~
each from S/shri Keshar Ram, AFO(G), Amrej Singh, SFA(G)

Suraj Kr, Singh Driver and Pawan Kumar, SFA(Carpenter)
i

Contdd,..P/2
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during June/July/2001 in order to file a case t

_ Jointly in the Court of Law against the order of

Govt. regarding suspension of LTC facility to Central
Govt. employees which at later stage need not to be
filed as the LTC facility restored”to the members
of CPMFs serving in the North Eastern Region. But
Shri Tiwari had not refunded the said amounts to ‘the
above named officials ‘although the amount no longer
required for this purpose. In spite of written commu-
nicatien served to him by the authority to re-pay the
amount, he has not complied to the order of his '
authority and had alse stated that he has not collected
any ameunt from any offictals of TC, Hafloeng. Beside
this he also indulged in to take the shelter of Court

‘over the petty matter which should have been'settled

by his official authority. His act and condu?t thus
shows doubtful integrity and is unbecoming as la Govt.,
servant, His further retention in service is| most
undesirable on the ground of serious moral misconduct
n
‘i
¥ | &

A ———————
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B;_‘EEFORE THE DEPUTY INSPECTOR GENERAL, TRAINING CENTRE, HAFLONG. %
2

IN THE MATTER OF:

Memorandum No 1 / 6/ DE / NKT / 02/ TCH / 6375

Dated 21.8.02 . |
D T P T <P

IN THE MATTER OF: i o

Written Statement w.r.t. the afOresasd Memo:andum
-AND- .. e

IN THE MATTER OF:

Shri Narender Kumar Tiwari

| L R'es‘gc')ndent
The humble petition of the respondent above-named

MOST RESPECTFULLY SHEWETH: _

1. That the respondent had recelved the-aforesaid -memorandum dated
21.8.2002 and have gone through it and have undersfood the contents thereof

2. That save and except the statements made (in-, the : aforesald

memorandum which are specifically admitted heremafter the rest are den:ed by the

Ty

respondent.
: 0

3. That in Article I, Annexure I, it is stated that the allegauons leveled
against Shri SC Verma is baseless and fabncated This is absolutely fal<e and 1
- stand by my earlier statement that Shri SC Verma had passed all the false TA Bills
after taking 10%. commission. I have made a bona- fide complamt agamst an
offence which.is a national malaase There is no law that bars a person from making
a complaint against a crime and in fact it is a duty of the prllC under Svctlon 39
Cr.P.C. to give information of the klnd of such a grave offence commltted by Shri
SC Verma to the nearest Magistrate or Police Ocher AS such I have not’ exhtb:ted
any non- maintenance of integrity and my act and conduct is not unbecommg of a
Govt. Servant. I have not violated any rules and in particular Rule-3 (1) (i) & (iii) of
CCS (Conduct) Rules, 1964 and the same is nptwap:p!icabfe at all in this case; «

4, " That in Article II, Annexure I, it has been'aile;g}'ed'tha“t’l had cotlected
Rs.100/- from the employees of TC Haflong, viz-Shri Keshar Ram Shri Suraj Kumar
Singh, Shri Amrej Singh and Shri Pawan Kumar for ﬁ!lmq a case. The s*ud allegatlon
is totally false, fabricated, baseless.and a Aﬂgmentﬁ of ;magm,atlon of some idle and
evil mind. I categorically deny the said allegation and ﬂ'l;e_‘éaid ejnployees are put to
the strictest proof thereof. As stated in the memoradddfjn I:h_ad denied the' said
allegation but I kept on receiving memorandums carrying the aforesaid allegations
over and again. I have served a legal nouce ,upon _the aforesaid employees on

03 04.02 giving thafm 30 dayd - /e fifam Fha JAFE o ik i Al the Rbkies th BIANfy ag
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to why' they had made the aforesaid allegations .against'rhe eﬁd also to send me a
A, copy of the. representatlons which they had aliegedly made to Shri SC Verma. The
) .aforesa:d employees did not clarify as requnred by me nor have they served a copy

of the sald representation to me till date. They also did not withdraw the aforesaid

..false allegat:ons against-me. It was only after about three months that I had.

approached the Hon'ble Court. Therefore it cannot be construed by any stretch of

rmagmatron that I have straaght away filed a case as alleged mindlessly in the

Memorandum and 1 categomany and vehemently deny the same. Further there is
no Law / Rules that bars me from approachmg a Court of Law to seek justice under

section 500 I.P.C. Therefore under no circumstances have 1 violated Rule 3(1) ()&

(iii) of CCS (Conduct) Rules, 1964. It is difficult to understand how the questcon of
immorality is applicable in thIS case. Nevertheless-I have done no act or conduct
~which is immoral nor have I failed to maintain integrity as alleged. The allegat:ons
leveled against me purports to make it an offence to seek _]UStlce in a Court of Iaw
or to abide by the duty prescribed by thé Cr.p,.C. . = . '
5. That in Article I, Annexure 11, it is s't‘a'ted that I had reported against
- Shri SC Verma alleging him of taking a gratification of 10% commission from the
followmg off“cnals viz-Shri DC Phukan, Shrl Indrayt Das, Shri RC Malla, Shri AP
'Chhotaray, Shri Jalim Singh, Shri SP Singh, Shn GD Pau! Shri Brahmachan Shri
NK Twan I still stand by my aforesaid allegation. T do not understand as jﬂo why or
what" must have compelled the aforesaid officers to shield the misdeeds of Shri SC
“Verma. However when such a senior and powerful official is being complamlt against

nothing : can be ruled out and. back trackmg as in the instant case is common As

stated earlier there is no law that bars a person from making a complacnt against a-

Cnme It is a duty of the public undor Section 39 Cr.P.C. to give mfc)rmatron of the
kind of such a grave offence committed by Shri SC Verma to the nearest Maglstrate
or Police Officer. As such I have not exhibited any non-maintenance of intec nty and

my act and conduct is not unbecoming of a Govt. Servant. I have not v:olated any.

rules and in particular Rule-3 (1) (i) & (iii) of CCS. (Conduct) Rules, 1964 and the

same is not applicable at all in this case. I do not unf'erctand why it is qu:te unsafe,

-and untrustworthy to retain me in service and why the authorities cannoti ‘rely on
my faithfulness when all that I had done was.in pursuance of the du*y prescnbed by
the Cr.P.C. I had acted as a true and honest ‘Govt.:servant and have brought to

light the misdeeds of a corrupt official which should be encouraged rathor than -

dxscouraged It is for only corrupt officials that a Govt. servant like me would be
unsafe and untrustworthy as I am not ane who would hide and / or aid & abet such
misdeeds and corrupt practices faithfully. If such a bona-fide and honest act of

mine can be termed as exhibition of uller disrespect  of superior autho.rity or.

doubtful integrity and roral misconduct then I do not regret my act. However I
deny that.I have exit' ted utter disrespect to superior authority or that.I nave

doubtful integrity an.': Jral roisconduct
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6. That in Article II, Annexure II, it has been alleged that.I had collected

Rs. 100/~ from the employees of TC Haflong, vrz Shrr Keshar.| Ram Shri Suraj Kumar '

Singh, Shri Amrej Slngh and Shri Pawan Kumar dunng June-July 2001 for Fllmg a

case. The sa:d allegation is totally false, fabrlcated baseless and a ﬁgment of

lrnagmatlon of some idle and evul mind. I categorlcally deny the said allegation and
the sald employees are put to the stnctest proof thereof I admit that I was asked
through memorandums to refund the alleged collected amount But as 1 had not
taken the aforesard alleged amount the questlon of returnrng the same drd not arise
'and I had mtlmated the same in my replres As stated in the memorandum I had
demed the saad allegation but-I kept on recelvmg memorandums ‘carrying the
aforesald allegatrons over and again. There is no questlon of any ‘indulgence’ in so
'far as going to the Court is concerned. Further there is no Law / Rules that bars me
from approachmg a Court of Law to. seek justice under sectlon 500 I P.C. Therefore

under no curcumstances have I violated Rule-3 (1) (r) & (m) of CCS (Conduct)

Rules,.. 1964. l It is leFcult to understand how . the _question of. immorality is .

applicable in "this case. Nevertheless 1. have done..no act or conduct which is
immoral nor have I faxled to maintain 1ntegrlty as alleged I do not: conszder -the
matter to-be petty as alleged, as my good reputatlon is at stake and because I am

not someone wha has no integrity of character, Jmmora‘l, spln_eless person etc.
i s s.

. ! ' . .
L4 ‘ e Y.
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7. "l”hat the matters relating to. the, aforesaid '-allegation lw r.t. 10%
- commission.and collection of money for ﬁllrng a ~case lS under the adjudrcatlon of
the Court of tlhe Hon'ble Addltlonal Deputy Commlssxoner N C. Hills' and 'the Hon' ble
Magistrate 1| class, N.C. Hills respectrvely and is pendmg As. such the matters are
Sub-Judiced and cannot be taken up fore Departmental Enquiry and. therefore the

order suspensron against me contemplating the sald Departmental Enq .lll'y is rllegal

ab-initio. VY R 16

1 . .
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In the aforesand premrses it rs therefore prayed that the Departmental

|
Enquiry be dropped and the order of su_,pensmn be revoke!c)
. !
l
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And the respondent as in duty bound shall. ever pray j-,‘,».; .
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patdd Haflbng, the
. _24th august, ?27072.

el

i; _. Shri YOK oMalik. IPS' . P

Ef oGo. S SoBop CH.A' i S

j East Block - 5, .- - -
subs Representation., T '

Ref: Memo Np . 1/6/DE/NKT/O?/TCH/637S dated 21 08 02.“

Respected sir, o . :
» propos to the subject sthted above, T have the

'honour to lay down the- following lines for favour of i

your kind consideration and necessary action.»xt : T

1. That, I have been falsely accused of «claiming
T/A Bills of 18t Class Train farae without any prnof or
evidence by shri S.C.Varma and for collection: of &s. 100/-

-\...a‘».

each from four employees of T.C. Haflonq.»,akA :Aﬂﬂﬁf'

2. That shri S.C.Varma has bppn harassing w.fit.

the aforesalid matters.

3. That, I filed a case 1n the Haflonq Courts
regarding the aforesaid allegations agalnst Shri S.C.

varma &' the four =mployees and the cases are pending
S s L

[ 0 I L s

tharein. T
. That, as a retaliatory act S.C.Varma and other
officials namely Shri Keshar Ram, .Shri- suraj. Kumar singh.
Shri Amrej singh and shri pawan.Kumar have conspiredrand
have instigated the D.I.G. to.. snspend me‘w.e.f. 19. 8 .02
contpmplating D.E. I have also besh servpd mem6 contain~

- ,,(_,':

ing the charges against me.,

FIEY S s ",.
I

sy

v 5. As the matter,with regard?to Whith the D, b . is
proposed to be held is pendinq with the COurt of law ‘the
aforesaid DJ.E. can not be” conducted and the same is 1lle-
gal -ab —inito Therefore the orddr of” suspension anl
D.E. 1s liable to be Qntarfared by your goodself and'to he

‘,l'
set agide and quashad. : T SOV }
6. I‘have already submitteé‘ﬁ/éifn“thisanegard,
7. That, I humbly submit that theeordefiof siispen=-
sion is nothing but an act of hiqh handedness of the autho-

» PR SN

rity in T.C. Haflong and act of rntaliation.'
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N \,Ontd...op/? .

L e R

CMF o T ke e

N
N



Therefore, I most humbly prayer that your august
self may be pleased to take necessary action in this
regard and orders for revocation of suspension and D.E.

%

A

in the interest of justice.

And for this act of your kindness I shall remain

ever pray.
Thanking you,

Enclosed: A copy of wW/S.
dated 23.8.02,

Yours faithfully,

R R RN AR e, eyt e R s
2 8] 12—

(NARENDRA KUMAR TIWART)

Uu.DC.
under guspension,
T, Hallong,

Copy to:sl. ' ‘
1. The D.I.G. Training Centre, Haflong for %nforma-
tion. 5
2. The Addl. D.G. S.S.B. East Block 5, R.K.duram.
r‘jg"' hplhio

R K. Puram, New Nelhi.
x * %
i;jx E} 02/—

(NARF‘NDRA KUMAR TIWARI)
.D oC ' l
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OA NO. 288/2002 L

Shri N.K. Tiwari
Vs, _
Union of India & Others.
- and -
In the matter of :

Written Statements submitted
By Respondents

Brief History of the OA given below may be
. treated as part of the written statement,

- BRIEF HISTORY

shri N,K, Tiwari, UDC, Training Centre, SSB,
Haflong had submitted 2(two) TA Bills vide his letter dated
1.8,2001 and 30,08,2001 for the period from 14,7.2001 to
21,07,2001 and from 3,8,2001 to 20.8,2001 respectively
claiming 1st Class Railway fare(Photocopies of his letter

dated 1.8,2001 and 30,8,2001 annexecd"‘hereto as Annexure-I
and II. The said TA Bills were returned to the claimants
Shri Tiwari, UDC in original vide Miis Office memo No.11/
10/Acctts/2001/9279 dated 22,09,2001 unpassed with a
direction to resubmit the TA Bills alongwith photocopies

of 1st Class Railway tikkets as claimed by him,(Photocopies
of memo, dated 22/09/2001 annexed hereto as Annexure;II;)

and the note sheet No0.136 of the file as Annexure-IV).

“



Thereafter, Shri Tiwari, UDC did not submit the pﬁotocopies
of tickets of 1st Class Rly. fare nor original tickets
alongwith the TA Bills which was returned to him vide this
Office memo Dated 22,09,2001. The Incumbent also called for
eXplanation'for claiming false train fare of 1st Class
instead of 2nd Class Slp. Fare vide this Office Memo No,
1/5/NKT/99/1CH/9343-45 dated 25,09,2001.(Copy of memo
dated 25,09,2001 annexed hereto and marked as Annemure-V).
In reply, Shri Tiwari vide his letter dated 27.,09.,2001

intimated that he had not claimed 1st Class Rly. fare in
his TA Bills of July/2001 and Aug/2001. Moreover, he
stated that he had performed journey by 2nd Class Slp.

And furnished ticket nos, of 2nd Class Slp. of the Journey
of the above period.(Copy of his letter dated 27.09,2001

annexed hereto and marked as Annexure=VI),

~ Further, a reminder issued by the Accounts Officer,
TCH vide this Office memo No.9924 dated 10,10,2001 with a
direction to resubmit original TA Bills which was returned
to him vide this Office ﬁemo No,9279 dated 22,09,2001,
(Copy of Office memo dated 10,10,2001 annexed hereto and
marked as Annexure-VI-A),

Having regard to the contents of reply submitted
by Shri‘Tiwari, UDC dated 27.09,2001, Sr.Instructor(Admn)
further directed him to resubmit the originel TA Bills which
was returned to him vide this Office Memo No0,9279 dated
22,09,2001,.(Copy of the Memo N0.10091 dated 17,10,2001

annexed hereto and marked as Aﬁnéxure-VIII).
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In the meanwhile, Shri Tilar;, UDC has made a
cqmplaint Yo Shri V.K, ﬁallk, IPs; Director General, SSB,
New Delhi against Shri S.C.Verma,Sr.Instructor(Admn) for
taking gratification to the tune of 10% commission from ‘
officials of TC, Haflong while passing the TA Bills,

He also named the officials from whom Shri Verma, Sr,
Instructor(Admn) received 10% commission, (Copy of the
complaiﬁt}dated 29,09,2001 annexed hereto and marked

as Annexure-VII),

Thereafter, Shri Tiwari, UDC vide his letter dated
18.10,2001 addressed to DIG, TC, Haflong stated that
"the Original TA Bills of respective period have already
been submitted in the Hon'ble Court, Haflong, He also |
stated that the Case is under consideration of the Courf,
so that the question of submission of TA Bills in this
Office does not arise till the final decision of the
Court, (Copies of his letter dated 18,10,2001 annexed

hereto and marked as Aﬁhekufe-l&).

On receiving the complaint dated 29.10,2001, Deputy
Inspecfoﬁ General, TC, Haflong ordered for preliminary
enquiry to establish the truth of the matter. The Inquiry
Officer was detailed vide this Office Order No.1/Acctts/
2001 /TCH/10323~24 dated 23,10,2001 to conduct preliminary
enquiry.(Copy of the Enquiry order dated‘23.10.2001
annexed hereto and marked as Annexure-X),

Accordingly the Inquiry Officer conducted the enquiry
and in the findings, it is established that the allegation
raised by Shri N.K,Tiwari, UDC against Shri S,C,Verma,
Sr.Instructor(Admn),was not established for want of

documentary evidence and the denial by the witness. (Copy "
of the Inquiry Report Annexed hereto and marked as Annexure-XI)
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_In the meantime, Shri N.K.,Tiwari, UDC filed a case
No,146/2001 in the Court of Addl, Deputy Commissioner,
N.C. Hills, Haflong against Shri S.C,Verma, Sr.Instructor
(Admn), TC, Haflong under Section 7, Prevention of
Corruption Act, Subsequently hearing of the case was held
on 2¥09x288L 26,02,2002 and the Hon'ble Court ordered
that the Complainant, Shri N.K.Tiwari, UDC to obtain
prosecution sanction from the competent authority to
prosecute Shri S,C.Verma, Sr.Instructor{Admn).(Copy of
the order dated 26,02,2002 annexed hereto and marked as
Annexure-XVII).

Since the allegatiqn raised by Shri Tiwari, UDC
(Compléinant) found baseless, the disciplinary duthority
decided to take disciplinary action under CCcS(CCA)Rules,
1965,

Further, Shri S,C.Verma, Sr.Instructor{Admn) issued
a Circular vide No.1/5/NKT/99/TCH/11628=-31 dated 12,12,2001,
and No,11834=37 dated 20,12,2001, addressed to all Officers
and staff members of Training Centre, Haflong to intimate

who have given money to Shri N.K,Tiwari, UDC for the
purpose of filing a case in Court challenging the suspension

of L,T.C, to Central Govt. employees, In compliance among
the staff members, namely Shri Pawan Kumar, SFA(Carpenter),

'Shri Keshar Ram, AFO(G), Shri Suraj Kumar Singh, Driver and

Shri Amrej Singh, SFA(G) have intimated that they have
given Rupees 100/~ each to Shri Tiwari, UDC for filing a

Case for the above mentioned purpose.(Copies of the

 representations annexed hereto and marked as Annexure-XII to -

xv)
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Thereafter, Sr.Instructor(Admn) issued memo No,12075
dated 26,12,2001 for explanation and to intimate as to how
and by whose order, the amount was collected., (Copy of the
memo dtd.26,12,02 annexed hereto and marked as Annexure-XVI).

S /o

In reply, to the Memo Dated 25,12,2001, Shri Tiwari
vide his letter dated 31.12,2001, intimated that the allega-
tion against him (Sh, Tiwari) is to$ally false and fabricated,
(Copy of his letter dated 31,12,2001 annexed hereto and

marked as Ahnéxureéxviqiz.

Thereafter, Dy.Inspector General, TC, SSB, Haflong
ordered a preliminary inquiry in r/o alleged collection of

money by Sh, Tiwari, UDC for the purpose of filing a Court
Case agaiﬂét the ban of LTC facility to Central Govt, employees.

Inquiry Officer detailed to enquire into this vide this
office No.1/5/NKT/99/TCH/2926 dated 6,4,2002 (Copy of the

order dated 6,4,2002 annexed hereto and marked as Annexure=

In the mean time, Sh, Tiwari, UDC filed a case in the
Court of 1st Class Magistrate, N,C,Hills, Haflong against .
the aforesaid O4(four) employees. The Case is yet to be
decided, -

The enquiry Officer has submitted hisrpreliminary
enquiry report on 3.8,2002, wherein he could not establish
full facts, whethér Shri Tiwari, UDC had actually collected
the amount of k,100/- (Rupees one hundred)only each from the
aforesaid O4(four) employees since the witnesses have not
precisely gave in their statements of having seen the actual
amount of transaction, But it is a fact that some of the staff

_ members was going to file a case jointly against Govt, of
India on suspension of LTC facility to Central Govt., employees,
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which at latter stage, need not to be filed in the Court
of law as the facilities reinstated by the GOI to the
employees of CPMF serving in NE Region, (Copy of the

opinion of I,0, is annexed hereto and marked as Annexure-
XVI-C)

Thereafter, Dy.Inspector General, TC, Haflong
decided to initiate formal disciplinary enquiry aginst
Shri N.K,Tiwari, UDC on the ground of false allegation made
by him ageinst Shri S.C,Verma, Sr.Instructor{Admn) and of
collection of K,100/- each from the 4(four) officials and
also for approaching the Court over the matter of official
transaction and by passing the offic;al channel,

Accordingly, Shri N,K.Tiwari, UDC was placed under
suspension vide this Office Order No.1/23/Estt/2001/TCH/
6736=40 dated 19.08.2062 and charge sheeted vide this
Office Memo No,1/6/DB/NKT/02/TCH/6875 dated 21,08,2002
(Copies of suspension Order dated 19,08,2002 and Article
of charges ape annexed hereto and collectively marked as

Annexure-XVIII & XIX respéctivély. |

In the meanwhile, Shri N, K,Tiwari, UDC 1pt1mated this
0ffice vide his letter dated 5.9,2002 with copy to the
Inqdiry Officer that he can not appear or give any statements
to the I,0, since the matter are subjudiced to the Court
and the departmental enquiry as ordered can not be taken up
t111 the decision of the Court, (Copy of his letter dated
5942002 annexed hereto and marked as'ggggzgggjgﬁl.
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Parawise Written statements are given below:-

1,  That with regard to the stateménts made in para 1 and

2 are matter of records,

2. That with regard to the stateménts made in para 3 of the
application the respondents beg to state that the same are
denied being baseless, false and based on concocted facts.
The respondent No,4 never asked the applicant to pay a
commission of 10% on TA bills for passing his TA Bills,

The claims of the applicant is an after thought to save
himself from the consequences of referring a suppressing

false claim,

3, That with regard to the statemtns made in para &4
same are denied, The applicant made a false complaint to
the higher authority about the demand of 10% commission
by the respondent No,4 only to save himself from the
consequences of false claim (which he had already claimed)
to pressurize the immediate controlling authorities and to
divert the attention by false allegations, -

b4y That with regard to the stateménts made in para 5 are
denied whereas the fact of the case is that the applicant
submitted two TA Bills vide letters dated 01,08,2001 and
30,08,2001 claiming 1st Class Rly, Fare, The TA bills were
refurned in original to the applicant vide Memo No.9279
dated 22,09.2002 with advice to re-submit the TA Dbills
alongwith the original/photostadt copies of 1st Class Rly.
tickets, But the applicant did.not re-submit the original
TA bills which were returned to him vide above mentioned
memo but fresh TA bills claiming 2nd class Rly. Fare and
afterwvards claimed that he has never claimed for 1st Class

Railway fare,



AN

égjL 75

Copies of the letters dated 01,08,2001, dated
30.,08,2001 and memorandum dated 22,09,2201 are
annexed hereto and marked as Annexure-I,II andlll
-respectively and the copy of the note sheet No,

136 is annexed as Annexuréa-rv;

5 That with regard to the statements made in para 6

the seme are denied being false. The applicant initially
claiméd 1st Class Rly. fare, The TA bill was returned to
him in original for re-submitting alongwith the original

or photocopies of the 1st Class Rly. tickets, But the
applicant re-submitted the fresh TA Bills wherein he claimed
ond Class Rly. fare. The applicant was again = asked vide
memo No,9343-45 dated 25.9,01 to state why he has claimed
1st Class fare whereas he has perrérmed Journey in the

2nd Class but the applicant replied vide letter dated
27.09.2001 that he has not claimed 1st Class fare,

And to divert the attention from the illegal act
committed by the applicant he sent a letter to Shri V.K,
Malik, Director General, SSB, New Delhi vide letter dated
29.09,2001 alleging the respondent No,4 for taking gratifi-
cation of 10% on TA bills from eight other officials of
the institution, but all the officials submitted in
writing $hat the respondent No,4 never demsnded any grati-
fication or commission on the TA bills,

The copies of memo dated 25,09,2001, letter dated
27.09,2001 and 29.09,2001 are annexed hereto and
marked as Annexure-V,VI and VII respectively.
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6. That with regard to the statements made in para 7,
the same are denied., The respondent No.4 never threatned
the applicant in any manner, However memo no.10091 dated
17.10,01 the applicant was xxim¥t again asked to re-submit
the original TA bills but the applicant vide his letter .
dated 18,10,2001 replied that the TA Bills of the said
period had been submitted in +the Hon'ble Court and the

~question of submission TA bill in the Office does not arise

all the above actions of the applicant clearly depict the
diversionary tactics being adopted by the applicant to .

save himself from further action,

Copies of memo date 17,10,2001 and the letter dated
. 18,10,01 are annexed hereto_and marked as Ahnékﬁre

VIII éhd ik respectively,

7« That with regard to the statemtns made in para 8;

the same are denied, There were many alternatives open to

the applicant., He did not even inform the Head of Office i.e,

DIG, TC, Haflong before approaching the Hon'ble Court of
Addl, Deputy Commissioner, N,C, Hills, and filing a Criminal
case No,146/2001 against respondent No.4

It is also submitted the preliminary enquiry #Xw also
ordered vide order No,10323=24 dated 23/10/2001 to estabdish
the truth of the case(10% commission) and in his enquiry
report the enquiry Officer vide his letter dated 1,12,2001
opined that the allegations against the respondent No.4 are A

baseless,
\

Copies of the order dated 23,10,2001 are opinion of
the Inquiry Officer dated 1.12,2001 are annexed hereto

and marked as Annexure=X & XI_ respectively,
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8. That with regard to the statements made 1n para

9 it is submitted that the memorandum was issued keeping
in mind the humanity as the applicant is a low paid
employee and non-passing of his TA bills in question may
cause financial hardships to the applicant and his family,

-

9. That with regard to the statements made in para 10,
it is submitted that the same are denied. A memo dated
26.12,01 was issued to the applicant on the representation
submitted by four officials that the applicant has collected
k.100/~ from each official of this institution for filing
a case challenging the suspension of LTC facility to the |
Central Govt. Employees,

N\

Copies of the representations of the officials
complaining the matter and the memo. dated 26.12.01
are annexed hereto anﬁ marked as Annexure-XII,XIII,
XIV, XV, and XVI respectively. |

10, " That with regard to the statements made in para 11 the
same are admitted being factual in nature, |

1.  That with regard to the statements made in para 12
'it is submitted that it was on the representations from

the 04(four) 6fficials of TC, Haflong stating that applicéant
has collected k,100/- from each of them that the respondent
No.4 being the administrative officers of the institutk had

asked Sh, Tiwari to return back the money to the cbaimants/

officials above mentioned and there is ne irregularity on
*his issue,

12, That with regard to the statements made in.para 13 are

factual and need no comments,



Copy of the Order dated 26,02,2002 is annexed

hereto are marked as Annexure- XVII,

13 - That with regard to the statements made in Para 14
the same are admitted being factual in nature. This action was
initiated with an aim to do Justice with the low paid four -
officials from‘whom the money collected,

14, That with regard to the statements made in para 15
to 17 call for no reply being matter of record;

15. That with regard to the stateﬁents made in para 18
the‘same are admitted as the matter was reported to the office
of Respondents by the employees who have made representation for
collection of K.100/- from each by the applicant. |

16. That with regard to the statements made in para 19
it is submitted that the same has no relation with this office
but requires to be complied by the employees individually,

17. That with regard to the statements made in para 20
the same are admitted which was done for quick disposal of the

A

case,

18, That with regard to the statements made in para 21
to 23 the same are admitted as being factual in nature,

19, ' That with regard to the statements made in para 24,
it is submitted that the case was under process with the higher
authorities,

20, That with regard to the statements made in para 25

are admitted, The same was done to keep away the applicant
from the records and to avoid tambering of records by the
applicant which may affect the disciplinary proceedings which
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have been initiated against the applicant,

~ Copy of order of suspension dated 19,08,2002

is annexed hereto and marked as Aﬁnékufé%iVIIi.

21, That with regard to the statements made in para 26
the same are admitted which was done to prove the authenticity
of allegations beyond doubt which were raised by the applicant
against rﬁspondent No.4, The enquiry was ordered by reSpondent:
No.3 because he im the disciplinary authority for the applicant
vide the same memo he was also given an opportunity to explain

his defence.

Copy of memo dated 21,08,2002 is annexed

hereto and marked as Annexure - XIX,

22, " That with regard to the statements made in para 27
& 28 the same -are admitted; |

23, '~ That with regard to the statements made in para 29<
it is submitted that the D.E, is still in vogue., The charged

" official would be provided all opportunities to project his
case, Since the matter is of a sensitive nature and every
possibility was there of tampering of the documents by the
delinquent was.placed under suspensioﬁ. Subsequently after the
Hon'ble-Court suspended the operation of the suspension order
vide its ordef dated 05,09,2002, the dilinquent ' suspension
order has been suspended but as' the métter is sensitive it is
requested fhat the order of suspension dated 19,08,2002 may
kindly be upheld till the respondents are able to compiete the

D.E. being initiated against the applicant.
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24, That with regard to the statements made in para 30,

the same are admitted as per records,

In light of the aforesaid submission, it x® is
requested that the suspension order be upheld till deemed
fit by the diSCiplinary authority,

- VerificatioNeeecececcocooe



VERIFICATION

1, AR T hAlca . Deputy
Inspector General, Training Centre, SSB, Haflong being

authorised do hereby solemnly declare that the statements

made in paras 1,953; g 10 //v. 135 19 2 2,,2/3,'.2:1, are
~ true to my knowledge and the statements made in Paras

4 [5‘ 7, 7, /Aixillc") a«ﬁb/ are true to my information

and I have not suppressed any material fact,

, And I sign this verification on this 3/4th
day of November, 2002,

DECLARANT D S & o il
Deputy Inspector Generg) v
Training Centre (SSB)
HafLong
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[ * . tesn detailed Govt, Guty in Quwahati and 5SB Dte, on 03.8,2001
4  vide TCH opder No,7224-27 dated OF,8,2001 in connection with
¢ preparation paravise comments/collection of same from C,0.5.C
7% namely Shri B,C.R Pathak and collection of records from SSB
77 Diee in p/o CAT came N0,196/01 and 11437/63 tAtls of Birendrs
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* ' ¢ Govy, of I '
s S].X stry ﬁ?d}jrf)x,)f"‘}\l'f'\"‘l:n, -
S 0fftee of the D.T.G. S5B,
‘]"H'\r'.n.' (,!-‘I[Lvn s H'lfl‘mg.

i Hadlong *he 7/t Sept/2001

Memo m

:ml

Refer"umn‘of the apelicatisn dated 01,.8,2001
and 30.8,2001 of 8hri N.<{. Tiwari, UDC reproxrdin g
passing his T.A./Bills for the period trom F¥X¥14.7.01
to 21.7.2001 and f om 3,3.07 to J0.T.2N0M,

l"
The T.ne BLI1s of Shry Ti ri rere »~u* up TO

£r A TON N 3 t he
ARE BEEAEH 10 SBHCEBEe A t26n PRI ™ 11 Peptoluchd
below for his reeessary o' Lon,

"Since DACS will not cecept the loae bikl

without llickets. o wrerovu we Lay write

to railwap ~udorit e (:.ly the authonticily

of tickets in th> name o¢ Shri N.K. Tiwar’,
Secendly circular has ulreudy been issued

in this rvegar i.c, “wAa. Wil%s  will not be

accepted viithout proedang iyt The Tilcketse

The concerned 0%4-~1-1 %we ..nied as why he %

do sou @, :

Hence, tht T.i. bills Lo, hv oove perlod
are returned herowith which moy »le- 22 b resuonitred
after furnishing Oﬂipindl/ 2ioto cul' nf 15t class
Rly. tickets ua. clt*;i.m"d for tahin,s  fur 7&:‘}" necessary

dCtiOn- ~ l
. i

3 iv“mrvl - '

f ]
. o acterits U’.‘ficer‘,«\
& ~ownin dentre, Hatlono,
Enclo:- As “bove,

-

o .

Shri }".K. Ti‘.v’(‘.l"’.’ UDC.
Training Centre, Haflong.

o2
demw i g
et {

-,
<



it P R ‘:w___w

foto ﬁ!ﬁr‘“ Hon it Nl | /7 - - | \
“ 0

' o T.A.DALL dtd, 1.8.01 of Shxs I .L.u.! opd, Wass
7 © T.ADLll dtd,30,8,01 of Chri NoKoTiUul'zg ULe

v | a9 .

- ; | - Tho-abovo mcatiest) T.A.Bille azo submittced by Gig i, K.("“i

Bt E‘H.ma&, UpC $o progocded to Kolhota o2id Dolhd in conncction with’
Couw cooo and oghox macza; r-oxtso ‘nay ploaso bo soca.

. L—wh-b

o Yo

G i i i ghﬁg‘famé’&" Rat’ étbadteed tho TA DI110 without Krodi;bin
j ggﬁglaco Riy. t8cheto. Ao peg cur cistular o) 1%/ 19

ots dro goquired gob pasoing tho TA/LTC clowp. :

{-JX+:.  Bhed Tiwark hoo Ecqucntcd ¢ blo o &cnf:aca .c%ﬁd. £9.0.,01
. thatt ¢ho tichkoto Schca tho Rly. ouﬁho Bopy. of. tho dotail

ncat opdop oloo zoqulnc:‘.! ao appnovcd by tho mm Dﬁe.*

0% vt P I v $hé e’ t"mothoz Mo bilic hno claﬁma! aoy bo

% :"’)‘r .

B me i gb sv.':gi%od 203 t:tnd pczusol ond qeqoz.* pl.oaoo. - ‘,-
t ff« LB e f0L009 S e vy R et “ ’.’,‘J. ‘
! ,‘& ' u.ﬁﬂﬁg&..m [ \t, % ATy . LJJ T L\ ‘ *b« o ;.‘.'/' i$ 4
v ghzt 1.0, Totmort, UNC hao Jorforced eovu.,em to noxm

Kolkata ond ‘cltsniod £icdt ¢class »ailforo sn ¢ho Dans. But Ko u-

Y gmnupgggeow S4choto by travol cn 908 clags have boen produc:'

o by hin otead ho quolicd tho Sichoto nos of $hd bildas
b Jazel, oo Ghod FPArard-hosidotiostcd obipago facy ‘&' Shot tho tic. ,
O gould not bo produccd by Mn duo to thot tinkeéts have been tok-
Pt bx Qodltoy outhozxt ond ho achittcd in futtyd o, A1) produce . -
S a‘camﬁ oo pex cn lc:pﬁ cncl rdqucotcd thcﬁ ﬁhcse b'.u g bo p. 1,
Aoy 1 it R - e -
!ﬁ oAy hzndxy bo ozdepcd hozmmo abotm bnlwb 1(
I3 tntbout produced tho 1ot Rly. “ghggp, ol Py '
,_‘:'_s . ' /'T‘ .
3 ‘ _ sub:m?.od goz fovoup of opdem.pleasds .
' ‘:;t ﬂ w’. :{\ E ¢ z P " \’L
R 5 N ~ .**_*0 RPA S DU B S S SR (S s
'(’ %’k:( : O a&ccﬁﬂ. 09. '0 Lrei ¥ o P
' 3 ) L] - e,
.:”"k o¥he / I
RN I PR | qboVo ooy m::: plcago .bo s,

7 /up; Oaﬁét prdeddurd of £1y. ﬁche‘ao azo mncp’ -
to ¢hea en soumw. Accopdingly, Shrd ‘iivent
_-., . ove2 his uo: oo to tho cencomcd iy, .C osr*ﬁy e Sl

LA
.

/\ . -. BeTal- \’iwm..u<
/ ' o o nw;\.l‘ {

octto/:gm/
10009 dutcd 20.0.09, {8 1o cloonin-ccatisned that tho origit .

Suh 1077 NS Tt & SN RIS SEATLT S R S ¥ : I

pauocd 08, -poiumcd 0.4 ho officlod cencmncd or ceaas gho noodfv,- .

/

1

f




beszetied asd DU das-wiT A, ]

bad e iy

NEDGAT T

et

PAR R il Sl S RN

Lo

ey Lt

N PR TR I PR 11 A T S g g

e R PR B e e

rprespe

poaies

'S



R ToA. Bill dkd,

- nagsing the TA/LTC clalms.

— [‘))G,_.__ U e /\ &u.
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;.“¢51 of Shri u.K.anqu'UDC
c..,,;t’?l dL.d 304-“31 of 8hri N.K.Tewari,UDC. a0

N
v

B,

-

M‘-M_

" The abO“’ montionﬁd Tens 3i1ls are submitted
by Ghri N.K. TewarL,LDC to proceedod to Kolkata and Delhi
in ~onnection wiah Ccur+ Case and other Official NOPKSg,
mey nle ase ba SFOﬁo

, Shri. TeVari has submitted the T.A+ Bills hith04+
m”“auc1ng 18t class:Rly, Tickets, As per our circular HNo.
"1/‘O/AF"TS/2001/ CH/8189~05 dated 20,8,01, it is clear iy -
nentioned that theuprlgwnal tickets are r@qulred for -

. . Shri lewarl has requested on his application
AL 30, 8,01 that the tackete taken by the R}

_ ,k e Gopy: of the detqllmmmt order also required
3" Wﬁﬁy

V. authority .
Lhe S,@B Dte,

Y In v1ew”gf the above vhether his bills has
claimed@ may be passed or returned to the official conc-
ﬁrnﬁd for doinp tu needfull,

4 Submltted ﬁdr kind perusal
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Jo. 1/5/1»:&‘1"/99/‘!0**/ 7393 PS** O‘(V
govt., of India,
dMinistyry of Home Arfairs,
f'tice of the D.I.G, SSB
,xalning Centre, Haflong,

ted the, 257‘2-767

ir, 2001, you were m asked by the
| you claim t1st Class ticket fare
. , dlon with your Govt, emty to
ormed the journey t;\ 2nd Class
arbal reply, you Mtted that
| MUY perfoxmed by yeu'in XI Class.
-adnttiatl by you in nmmu«—o& Shd- A X,
o 82, Instructo {frg) and Sh. S.C. Pal, Assit.Comdt/
j ;s ;Qﬁicqr,, IO in Office Chasber of 't.bu mdorsignw.

‘ v

] h ‘this conne ,'on. you are hereby dtroctod to
‘ :ta this Of fLukk why did you clala 18t Class tickex
N gouz ThA Bufq. steud of Rleiming m 2otk Clmwy

! N
:? ‘
iy aust reach to t.bq,‘tw’um
' ﬂbu,)()m po:itivu#, oo

( v.cC, vzm )
Seniox Instrwctar(Ades)
Training Centre, haflong.

structox(Trg), ‘IC» (ox
plﬂnbao

it
- )
ints O.ficer, T(.(H fqa \/

C J:FMA ;
Ser 101- LastructorQAm)

T"*‘dl."l...ng Centre, Haflong,

\
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| a?/ 92 ARV o"b
b { ] |
the Sr. Instriotor(Adm) . d
C, 288, Mm‘.
(Through proper channel)
Sir,

Vith gaflerence % youy aene lo.i/ﬂ&ooﬁ/ﬁh%!ﬁy
M at, 29.9.01 ssking therein to explanation of 15t alass tickets
faye in TA bikls,. ‘ .

2 In this esnmestion, 13 is submitted that I have not
claimed 158 class fare in TA D41l as per your ssmo undey referenc:

S. It 1s not understoed, hev the Sy, Inatructer(Adwn) has
nmade the false allegation €0 e that I clained 19% olass fare $ic:-
%8 in e TA M1 of Ju1/2001 and Aug/2001 without going throughly

in my TA bLlls of Ruly/0t and Aug/04,

A, ~ Whereas X performed dutiss/journey in sleeper o'ass
vide %alets Ne, as under i~

July/01 TA 321

1. R/NPG o INA &R 14,7.09 vide 2.M0,62978/01474
2. I %o thy on 19.7.01 vide 2.!..62!/7‘5&70.

3.0y % LM on 20.7.01 vide 2T.Ne,AM1356,

" 4. L/MFG <4 GNY on 3.8,01 vide T.No.28769

2.0 te N. Delhs on 7.8.01 vide TuNo, 01354 - )

3. Delhi %o Lumding on 17.8,01 vide 2.Ne,21AA7270!8,

o27.9.04
(nf:{:gagx

vDC
T0g. Sranah ICH,
Copy %o 1 |
T™he DIG, TC, Haflong for infermation plaese.

84/~
( u.x%xmu )
um i .
2rg. Branoh TCH,
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- No, T7/10/A®ts/2001/1Q1/ 7924
Governrent of India !

e . _ /
iiinisTey of Home Affaiss Hb
0/0 the DaI.G., 553, O

Training Centre, !!Iaflong,
Dated the, m/ Cet, , 2001

9‘?/g

Memorandunm, e |
~

i'lease refer *o this office ‘memo lio,11/10/

Acctis/2001/9279 dated 22.9.2001 regarding passing

of T.iis bills, for the neriod from 14,7,200% to Z9.7.01
and tfrom 3,8,01 to 20,8,01,

You are directed co suhmit the T.A, bills on
The ahove peried and furnish the documents as asked
vida ohove memo for furthee sction at this end,

L Qe

Accounts Officer
Tyrainine Centre, Haflong,
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- ‘ N HRE — VT
“A (Copy) = =~ - AnnEX ?R
~ No. 11/10/Acctts/2000/TCH/ 10091
:2"é// Government of India,
Ministry of Home Affairsgly

Office of the D.1.G, SSB,
T;aining Qentre, H§flong.

Haflong the 17th October/2001.
'Mémogandum ] ’ N
Feférence of Shri'N.K,Tiwari, UDC, TC, Haflong application

dated 27,9,2001 regarding claiming 1st cless train fare in his
TA bills, ,

2, In this regard, Shri Tiwami has been informed that he had
submitted tivo TA hille t5 this offite for the periocd from 14,7,01
to 22,7,01 and from 03,6,01 to 19.8.0% claiining tst class train =
fare both the journey for performed his Govt, tour to Kolkata and
Guwahatl - Delhi respectively by quoting only 1st class tickets
humbers as mentioned below on the body of his TA bills without
furnishing st class tickets vide his application dated 01«8-01
and 30-8-01, Y

Particu}ars Date of class Rly,ticket Rly,’
B , . Jourey. travel numbers _fare,
(A) For the period from 14,7.01 to 22.7.01.

1) Onward joumney 14,7,01  SLP 03261. &, 131/

Haflong to Chy.s
GHY. to Kolkata 15,7.01 st 2931/834567 B, 1190/=
i1)Retum journey- Teeoslv e -
Kolkata to GHY, 19.7.01 1st 006678/ Rse 1190/
Co © T 2156789 ' ' '
GHY. to L|Hafleng- - - 22,7,01 - SLP- 06732 Be 131/ =

(B) For the period from 03,8,01 to,iQ.Q,Ojg

1) Onward jomrnay

A e a .

Haflong to GiY. 03,8401 5L 05867 Bse 131/

GHY, to Delhi 07.8.,01 st 2234/3940 RBse 1435/m
s | 6876
i1) Retuin journey : ' e ,
Delhi to GHY, - 17.8.01 1st  326/5639859 M, 1435/=
GHY. to Haflong  19.8,01 SLP 06789 Be  131/=
'3+ ' The above two TA billis were retumed to Shri K Tiwari with

a direction to resubmit the bills along with original/photo copy
of 1st class rly. tickets as'clalmnd vide this office memo No, 11/

10/Acctts/2001/9279 dated 22.9,01, Shri Tiweri was also reminded
to resubmit the biils with cdocuments as asked for taking further

action vide this office memo No.11/10/Acctis/2001/TCH/9924 datec
10, 10,2001,

4, Shri Tiwarl had also admitted that he had performed jouiney
by 2nd class instead of 15t class as claimed in his TA bills in
train verbally in presence of "Siri R.K.Sarma, S.I{Trg) and Shri
S.C.Pal, Account Officer wkd on 24,9,2001 in the office Chamber
of Senior Instructor(Admn) which was also communicated to Shri

Tiwari vide this office memo No, 1/5/NKT/99/TCH/9343-45 dated
. 25.9.2001.

nmtd~ ~ 09,4 £ ]



.;i!>

Y
o

0o

D

~3

B¢ " On the above, it is not understood how Shri Tiwari had
how stated and fzlse allegation submitted ageinst Senior Instructor

(Admn) that ho-had not claimed 1at class traln fare in his TA bills
vide his application dated 27,.9.,2001, The TA bills where the -

rallway ticket numbers quoted in his above mentioned application
have not yet been received hy this office.

6y - Hence, Shri Tiwari, UDC is-hereby directed to resubmit -
the original -TA-bills which wore roturned to him vide this office
memo No.11/10/Acctts/2001/9279 dated 22,9.2001 within 3(three) days
en receipt of tals memo for taking further necessary action,

sa/m (He
( 5. ©s VERMA )

Senior Instructor (Adnn)
Training Centre, Haflong,

To

Shri N K,Tiwarl; UDC
Training Branch,

-Training Centre, Haflong,

-----
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uo. 1/Acctt-/éoo 1/rcay 6% ;\g ~2y
: '*--', Mnistry of" cho Mfurs, '

118 Office of the D,I,G. SSB

4l Training Centre, Hafleng,
' Dist 5. Nnco 'm..

TC,, 558, Mafleng
25.00.5001"sden s sett oar 008,550
e etrinin ! e m
' r - .
ot g e D‘Nﬂ:m d aleo
s brought an allegatden ageinst
lnotmt ox{Admn ), that Shri
hajii passed t.ho TA Bills'of NGOs of
" omex Saking' 10X commission ‘frod the
& sinco 1999, A Cop{ of writtée.
M uwm%x s cnclosed.

rn N h.mstmctox(rm)‘m. 568,
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. TQCI HafLMGH
With zeference to office cizculed No,j{ﬁ‘ ,,;;,,,/99/TGH/

11628-31 dated 12/12/0% regarding collection. of mount from
.cfﬂc&als/ofﬂcﬁrs of TC Haflong by Shri N.K. ‘mwaﬂf Une for
filing of a Caso in Court challonging the Slﬁpﬁlﬁim of

LTO fmuw to Cantral Govt, mloyaﬁﬁ S :

S 247 . - - In this connection &t S5 brougm to youw._EMﬂ
‘notice thet I have given an amount ot h.100/s mupa '-;féOne
K ' nundm} only to Shri N.K, Tiwari UDC and thée samo. amount

has aoct yct besh xetumed 1:0 ne ay Shﬂ. N;K. Tzwaﬁ. umc.

e

!‘hmking you Sip, |

 Dated 187/12/04, | . Yours: famfum

| : g ﬁzsmn BAM) |
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- trm Smmn Znstmctoﬂam)@
P Tgaining ‘Contre, 568y |
Hsﬂfm‘g.

) 5558’15» Coo T
s Wath seference to 3 youz: Carcular N

UBG fc: Mung of case m cou:t ch b on¢ f' i

S P I.n tzhu ﬁﬁﬂﬁfﬂ‘@ M is: bfmﬁhﬁ
. nottce that I huve given an amount of
tusidied) only to Shzd N.Ke. Téward, VDC, m

e

- ANNGYRE - X (1

o

""“‘46
40t O

of' munt
ﬂ. -N,R{E‘&war& ¢

v;.,j»mzeam at; ezﬂz/ﬂm xegaming ﬁoniét,

M‘G hciuty to Gentral Govt, cm;:lb?&ﬁ. 2

- . c."- e .

has not fetumed to me by Shri Mml, "zf

‘rhanking you Sig,

!oxm faﬂ.th‘f ':’n.y,

Dated s 20, 12,2004, | { iﬁﬁéf 2%] izizom
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ANNEXVLE ~XIV_

S 7 )

Te

The Senior Imtructor(AM)
TC HAFLONG,

8ir, .

With reference to office circular Ne.1/3/NKT/99/TCH/
11628-31 dated 12/12/2001 regarding collectien of amount from
officials/efficers of TC Haflong by Shri N.K. Tiwazi UDC for °
£filing of a Case in Court challenging the suspn;ion of LYC
facility to Central Gevt, employee.

a, In this connection it is breught te four kind notice
that I have given an amount of k. 100/-(Rupees One hundred) only
to Shri N.K. Tiward UDC and the same ameunt has net yot been
returned to me by Shri N.K, Tiwari UDC, ‘

Thanking you 8ir,

Yours faithfully '

$d/-

’ ! ) ) §8.K. Sm h
Dated 18,12,2001, ( Dl'iV.l'og )
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The Senior Instructor{Ada),
T.C., HAFLONG,

Bh‘, '

With reference to effice Cizcular No, 1/9/NKT/99/TCH/
11628-31 dated 12/12/01 regarding collsction of amownt from
sfficials/efficers of TC Haflong by Shri N.K. Tiwari UDC for
filing ef a Case in Court challanging the sus;cnsion of LTC
facility to Central Govt, empleyes,

2, . In this connection it is breught to your kind notice
that I have given an amount of &, 100/-{Rupees One hundred) enly
to Shri N,K. Tiwari UDC and the same amount has not yot been
returned to me by Shri N,K, Tiwari UDC,

Thanktng you,
Yours falthfully,
. , . , ] d/-
Dated 39-12-01 | (Pawan Kumar)
| SFA(Carpenter)

. e et . B AL T S T
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AR
T Nead/8/NKT/09/ TCH) 0 K 0\
' lGevornnent of Incig, \%

Fo.ooiMindstry of Homo Atfofrs,
Qo . %,:0/0 the Doputy Ansoocinr Goneral,
' 338, Iraining Cyntire, Haflon?

cs
T
LI
Uy .

hDast: N.C, Hls, Ashe,700050,
! . ,l‘t — - N
d.”"”'m%tod thﬁ '..\( “‘/’2 - ‘—‘_ﬂr»
z MED
K ! v

’ . . v R
:h MEMORANDUM
P ‘.

* Some ef the oificials have sukmittod their
representation tn this offico intirnating that

5hxd N,K, Tiwaxrp, ULC, 558, IC, Hrflena has eollected
Kgel0®/= from each of then ter £41%vu ~f a cas0

in Court challersing the suspancian ¢t LIG £esildty
to Central Gevexrment Employees,

2,  Shri N.K, Tiwari, ULGC, 558, IC, Y~tlong Ao
hereby dircctod €5 axslain 25 1o ~=w an 3y whoso
exaer the gmsung was colloctecd,

Se His oxp_lmation should re.ch thn vriercigned

latest by 31.,&2’.@001 emeitively,

4
" o I_. /’3.;‘-6 }l//r_u {l/?
: Dl L 5.0, XA )
~ . .' ot SE.JC. ?.A\SIIUCTG-(A). -
o THALMING JENITES HAFLONG,
[} ) . r{"‘.l /
. L } 1)
To R o o]

Shrd N.K, Tiward, UDC,

S5E, Training Centre,
Leflang, . *,",
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AR - ﬁNuexuga RI-63
FUS no.x/s/mwss/mx/ 62‘%&6 ab
| iU 7 eave. of Yndia, - \
G Ministry of Bana Affairs,
L e Offico of -the D.X.0s SSB : .
R : Training Centre, Haflong. ¢
SR Dist ¢ u.c. Hins. Assam. '

¢
L = . .
SN L B . i

“"'nated t.heo gjq_;zm___ I j '

o.a”"t‘)z'n'

e
Y

. The following offic.la!s o£ 7, 8SB, Haflong
namely, $(1) shri Pawan Xumar, SFA(Carpenter) (2)
sh. Keshar Ram, AFO(G) (3) sh. suraj Kumar Singh,
Driver (4)sh. amrej singh, SPA(G). vide their repree
sontation havo intimated thig Office that thoy have
given B.100/=(Rupees one hundred)only oach to ghrd ‘
N.K.Tivard, UDC for £illing case in Court for challenw
aing the decision of G.0.X. for guspoension of LTC
facility to Central Govt. employee. The amouhit so
collected by shri Tiwari, UDC not yet ret.umad by
him to t:he officials as .tntimatad.

.. with reference to this Office Memo na.:/s/mcr/
e 99/ ( 1618 dated 19/02/2002, ghri H.K.Tivari, UDC

- to return the mongy ¢ollcted from the otﬁcm
‘ conoemed ‘4nmediatelys But he dntimated to this Office

vide his application dated 11.03,2002 that the has noe
'_couected money from any oﬁficial ot cH. o

Cel e It is, tbqrefom. p:oposed to conduee a
¢ preliminary enquiry into the matter. ghri B.S.Tharkotd,
'sna(mstr)mi SSB, ugﬁm igohamby apptg:nm as
Preuminazy nquiry caer conduct
and submit the repart after resuming duty by shri
© NJK.Tiwari, UDC from ldave. shri Tiwari, UDC has been
. gtant'.ed 30 daya EL “oﬁofo 0‘02002 to 4.5.2002.

All relevant documen pa pers in this ‘regard ,
may be collected by him from | :e. Branch. TCH.

“d

. naputy xnspect.or General,
'fraining Centre, SSB, Haflong.

To

ghri B.S. Tharkotd, sm(xnst:)/x.o.
Training Centre, SSB, Haflong.

L 11 B ) P

Lo

SiN
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e tally. ‘However, he could not recoanise “the names as in his

.oun words " I was not interested as I was busy in other works."

(5) That, he had.witnessed ghe Amrej singh, SFA(G) and
gh, Pawan Kumar, SFA(Carpenter), handing over same amount to
sh. M.Ke. Tiwari, UDC, inside the Trae brancho But he could

_not give the reason for which purpose the amount was aiven

to She NeKeTiwari, UDCo A8 per She Sahoo. LDC, the amount was
paid during the time of pay diabursement, plua-minus one day.

IIXy Shri N.K. tiwari, UDC of 'r.c° Haflong was summoned to
appear before the I/0 in order to give his statements in

person. After going throuch the statements of she N.K. Tiwari. .
unc, the following facts are ascertaineds: o

(I) That, he has filed a- defamation case against she.Amrej

. 8ingh, SFA(G). s‘h. ‘Keshar Ram, A?O(G). sh. Pawan Kumar(Carpen)

and sh, Suraj Kumar- singh, Driver iﬂ €he Haflong Court vide .
CR 154/2002 worth ns.so 000/~ againet each persons above
without seeking prior permission from the Department.

(2)J/In his statement adduced to the :/o ghoTiwari, has o
‘however, stated that the representation made by the above four
officials reaarding giving him Rs,100/- (One hundred) onlvy

bv each one, is a malafide story: which has come up due to

the pressure of she S.Ceo Verma,. sr.Instructor (Admn.) . Since

~ he has filed a corruption case egainst ghe 8¢Ce Verma, 5re
'Instructor (Admn ) in the Haflonq Gourt and hence Sh.Verma

want to- indulge him .in any type of case to remove him of his

"serviceo

(3) shri N.K. Wiweri. in his statement haa not confessed  to

‘. any of the cha.rges as alleged by the above four officials.

11. OPINION OF THB ;ﬂgyIRY O?FICERz

. After going through the written recorded statements
of all concerned. the inquiry officer is of the opinion that:

1;'Duripg’June/July.zooi. there must have been a caempgign eR
going on in r.C. Haflong, to file a case in the Court of Law
in order to get the suspension of LTC facility lifted by the
GOVto ) '

24 For filing the case as such. the. funds might have been '
collected for the legal expenditure, ‘that-includes fee for

the advocate(s) or other legal exigenciea. .

;?3?1 since the four official namely Sh. amrej singh, sPA(G) ,
“sha. ‘Keshary Ram. APo(G), Sh. Pawan Kumar, SFA(Carpenter).
she . suraj Kumar, Singh, Driver are not the resident of N.Es

region and for whom the resumption of LTC facility would have
been a boon (as they have to travel a longer distance} to
visit their native places) therefore, they might have contrie
buted Rs.100/= each towards the legal expenses in order to
get the suspension of LTC facility jifted (by the order of

contd....G/-
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the court) or withdrawn. (Howevcr the £actl are not established
absence of any, proof thereof). '

4, It has hwever. heen confimed by one of the witnesaea
SLoN0.10-IX C (5) that, she sahoo, LDC a ‘co-official of sh.¥.Ke
riwari, UDC in the Training branch had witnessed that,

‘she amrej singh,sFA(G) and sh. Pawan Kumar. sPA(carpenter) had
actually paid some amount to shri N.K. Tiwari, UDC inside tthe
Training bremch in his presence o This: ‘circumstantial evidence
is indicqtive in itself that, ghy N.K, Tiwari, UDC was o
{nvolved 4in collection of funds to meet the legal expenses

in the court of law, '

'S;V since all the officials who had stated that they had given

Rs.100/~ each to sho NoK. Tiwari, UDC, are from different
branches having a different set of job assigned to them, -there
could not be a malafide intention against sh¢ ®.K,Tiwari,UDCe

6. sh. Chandra Kanta Borah (Bhisti) ahd she A sahoo, LDC,

‘both of whom were working in the Training branch for the period

under investigation. has deposed the fact that, there were

quite a numbers of conversation going on inside the Trg. branch
in between several staff members and Sh. N.Ks T™wari regarding
_the filing- of a court case for challenging the Govt, orders

“of suspending the LTC facilities: of central Govte employees
serving in N,E. region, since court cases cannot be filed

without certain fees and since under such circumstance,
génerally all the would be beneficieries - are always contributing
towards the legal expenses, hence the claim of the four officials

regarding giving R8100/~- by each one of them towards the legal

expenses seems to be correct.

7. It is also opined that, initially there was no intention:
of any wrongful gai.ns on the part of shri N Tiwert , UDO,
even if he had collected t.he said amount from above four
officialse .

)
g, But if the amount collected as such was not used for the
purpose, it was collected for, itswould have been refunded
back to the payeess

9, ‘1f tha fact ig.ascertained in the Euture course of inquiry
that , the amount was actually paid to shri-N.KJriwari, UDC, bv
- the officials and was not utilised for' the _purpose it was
collected for, and even then , the‘unutilised amount was never

. refunded to the payee by She NeKeTiwari, UDC, then, . the .

practice Eollowed by she. NXiTiward, UDC} mav be termed as
the practice for wrongful gains.

10, Even if the fact is established in future courses of
inquiries, the fact remains that. ‘the amount paid and collected -
as such is completely a ‘personal transaction and is not officiale
gince there seems to be mutual consent and understanding
between the N.&K. Tiwari, UDC and other officlals who might have

given him Rs.100/= for £iling the court case:
. . .contdeee 07/"
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The findinas and the opinions is suhmitted alongwith
the recorded’ statements from Annesure *A' to *H® to the
DIG, Training Centra. Haflong for his perusal and necessary
action w;th the remarks that, reasonable opportunitv was
extended to all concerned to adduce/depose every fact they
want;to bring to thn notic- of the 1nqn1:y officer,

' dg.All the recorded statements are duly signed by the
Officials/witneas and couhter signed by the Inquiry
The opinion and inferences are drawn after
going through the statements of all concerned

'

. /A

Enclot~ Recorded Statments .
from Annexs A to H in co
duplicatesd

: é "‘Eéxﬁ"n/
( a.s. THARKOTI

SAO, INSTRUCTOR
Preliminarv ITnguiry Officer.
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zmont of Indla,
Ministry of Meme Arfairs,
U/0f tha Irenraopector Goneral,
Training Cntro, AR, U'nleng.

Dated, the }Cijﬁ’ /G b
71

E R

A

5 .
an 8 fisciplinary proceeding agalnas
» M?‘.‘.a mmgawa

s tho mdersiomed in exercise
puberule (L) of Rula=i0 of

confapred
the Cuntral Civil setvice{Classification, Chntrol aod
Appeal) Mles,19265, hareby places the £afd vl NoXK.Tivari,
UDC under sugpension with immediate eficcte ‘

It i»

that this order

Copy €O 1=~

1. el N.K. Tiwaci} |
Training Cantra,

ther ordered that during the period

2 remain in force the hcadguarters
of shwi N.XK. 'r.i.wu:xa PUC ahould@ bo Tmalnine ContreB558,

i
i 3
*

A
Eoas I
LRI
I
Co4

L
N
] "
I T
..... R E
o

o

FIRE

Hhgh
[E

ghri Tivari choall not leave the
Hbtaining

tho pravicen pormission

TR

[ KaDo SI3°OM
Depa E;mpi%‘;m'_émral.
Trainina Contne,s583,MAationg,

WYuC, of/vr the DIG
888, Haflonge Ordezs .

regarding subsistance allowance
adnrissible to him during tho poried of
his suspenaion will Lssue copomatolye

2. hw sanior Inatructor(Admn.), T.C. Maflong.

3, The senior Instructor(7Tcede), T.Ce. Haflong
for dnformation and neceszary actiome

4, The Accounts

S 5/v

N and
¢ ‘!‘;-f?s Rt

ofttoer, 7.C. Hallung for
Anformation aﬂumusary action,

i
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Y
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No.l/6/DE/NKT/02/TCH/: 637S"
overnment of Indlia,

Ministry of Home affairs

0/of the Dy.Inspector General \1\)
Training Ca=ntre,SSB,Maflong. \

Dated, the 0?//@!0 L—

[

MEMORANDUM

e .
R ST

« ‘The undersigned proposes to held an inquiry
against ghri N.K.Tiwvari, UDC under Rule 14 of the Cantral
Civil services {Classification,Control and Appeal)prrles,
1965. The substance of the imputations of misconduct or
’ misbehaviour in Yeppeet of which the inquiry is proposed
' to be held is set out in the enclosed statement of
5 articles of charge (Annexure I). A statcment of the
g imputations of misconduct or nisbechaviocur in suppcrts-:
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of mach artiele af charge is enclosed {Annexure=II) &
| A list of documents by which, and af list of witnosses
! by whom, the articles of charge are proposed £0 be

i sustained are: a;l.ao enclosed (Annexure=IIX & IV ).

- Cal e ST
AR REE
B

e
TR

-3

- 2e ghri N.K.'riwari. UDC 4is directed to submit
within 10 (ten) days of the receipt of this Memorandum
a written statement of his defence ané@ also to state
impthcr he des;l.zgs to be heard in perecon.
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3. He 13. tnforned that an Ln%u.try will be held
i only 4n respect 90f those articles charce as are not
admitted, He, should, therefore, spccifically admit or__
dony each .m.ax. of charge, ¥
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| 4. &r;l ltg.x.'ﬂ.wari. UDnC is further informed

that 1f he does not submit his written atat;e.mnt of
defence on or before the date specified in para=2 - -
above, or does not appear in parsom before the inquiring
authority ox otherwime faills ox refuses 0 comply with
the provisions 9f Ruleild, of. the CC3 10CA) Rules,1965,
ar the orders/directions issued in yurruance of the  °
said rule, the inquiring authcrity m=y hold the v
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‘i inquiry against him ex partm,. \
al Se Attention of ghri N.K..'riwari. UDC is \\ :
; - Anvited to Rule 20 of the Central Civil Services v \-‘,

{Conduct) es, 1964, under which no Government
servant shall V‘hring or attenpt to bring eny political

* or outside uence to bear upon any superior
authority ther his intercst in respect of mat.ters
pertaining w his service under the Government., If any
repregentation is received on his behalf from another
person in respect of any matter dealt with in these
proceedings it will be persumed that sh.N.X.Tiwari,

i UDC is aware of such a r(,pre@cntation and that it has

| been made at his instance and action will be taken

A against him for violation of Rule 20 of the ccs(cConduct)

| Rules, 1964.
| .
L, e The receipt of the memorandum may be acknowe
;f, TR ledged.
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EANS P K.Ds SINGH )
ghri N.X.Tiwari,uUDC. DY. 1\:5950‘1‘09. GENERAL

Training Centre,SsSB TRAINING CENTRE,HAFLONG,

|
,l Haflong: N.C. Hills:
%‘ Assams PIN-788820: @ / 7
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| Statement of articles of charge framed aguinst

¥ Shrd N.K. Tiwari, -UDC,

TG il

That the seid Shri N.K. Tiwari, ULC while ’e
Sunctioning as UDC in the Uffice of LIG, Training Centre,
Haflony had coaplained ayainst shri $,C, Verma, Senior
Instructor(Ad.n), Training Centre, Haflong with allega-
tion that Shri Verma had passed all the TA Bills of NGOs
who proceeded on official tour to Delhi mnd other places
sfter tauking 10X comuwission from the officials in advance -
since 1999, The wlleyation levelled against shri s$.C,
Verma, Senior Instructor(~dwn) are conpletely baseless
. and fabricated. He thus exhibited non-maintenance of
i integrity and his act and conduct is unbecoming onR oeing

., @& Govt, sexrvantyp e thus vielated Rule-3(1)(i) &(114)

. of CCS(Conduct) i /
i R 2

That thefid Shri N.K. Tisari, UDC while
each from staff"ajltﬁfmers of TC, Hatlong namely Shri
Keshar Ram, AFO(’QX‘, shri Luraj Kr, Singh, Uriver, shri
Amrej Singh, >FA(G) and shri Pawan humar, SFA(Carpenter)
in view of filing a case in the court of law 1RA~the “
m.attcr of ban on LTC which subscequently lifted by the
Govt, in respect of membors of CPMFs posted in the North
tastermn Heglon resulting which the case need not filed
in the Court of law. in spite of written communication
served to him, Shri Tiwari denied avout his collection
- of said amount from concerned ofilcials and stralghtway
. filed a case ﬁfﬁuu court of ARE [i.C, Hills, Haflong
is_'lgainst' the afrésaid officials vide Cit No. 154/2002 wnder
‘éF“"Ctiog 500 IMC. His act und cunduct tous regeraed
-
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., imnctioning in tH# aforcsald office had collect.d ks, 100/~ ~
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grossly fmmorul wiG has LUt o lftlained inus LIT1ty + nich
is unbecowdng on the part of Cuvl, s..vor L. e Lnus
- violated RHule=3( 1,(i)&(i1i) oui (LS (wdncuel) aulces, 1904,
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- Statement of ;‘gm%gutation of misconduct or
lisbghavioux in suppnz:t of the articles of charge framed

i nnl
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0¥ Phat Shid NIKG Towarxd, UDS hnd sub~ished @ written
report against Shriwﬂ’c. Verma, Scnier Instructom(fdon)
TC,. Haflang vide hig’ lettor dated 27.9,200° bringining
allegation of*takiﬁg‘gratiﬂicntiew ol 075 memlissicn fxcﬂ
hGUb d&h0011999 haming the'fol¥owinm offLlalnlg 3 el

Zn. IV - 'y ' LS -

s 1,, qL\:L YN O Phuxaﬂ, Actountent, .
2, ladrajit Das, LDC

' '3.“ ﬂ.c l\u&l;la' Um ot ’ <
. Ay ,"1 AP, Gnhotaray, Steono : okl
5, *  Jslim 8ingh, AFO(G) ,.
Qe Mo 5P, Sigh, AFU(G) - Cleewe et
S R T * 1 N ?ﬁ Wy SFA(G) Cib s
8, " Bra chari, SF AéG) ' '.
9.‘ M muaxi, MOC(Cemplornent), b
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During Athe W&e of pr&m,a faclo onoulzy condustied
by bhxi RoKu Sarmay; Snniox Arsipuctor(Too) . TC, Mofleng, =9
all the obove oﬂfiyf”ls ercopd Shnd Titend »Mavoe steted
in theld Btatanenﬁa‘;" "ébat tlleyatien brought ageinst Shxd -
S.C.Verma, SI(A) is’ q&pite basoloss end sulsc. Tho conplain-
ant Shri Tiward al.so couAd not givo eny m torial evidence -
in support of alleged allcgaticy, Tho allearcticns axo
completely baseless end malicloun, Hin act ond ccncues
thus exhibited utter disrespect of superior cuthority
and also reveals his doubtful intogriily and gross noral
mksconduct, His further retention in servico is quite
unsafe and untrustworthy as the authority could not rely
his fazthfulnessiﬁﬂﬂﬁi
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ARTICL.. - Il

That Shri N.n. Tivari, Uul hud ooccived s, 100/~
sach from 5/Shri Keshar itam, AFu(C), ..iiej singh, W 'h(G)
Suraj Kr, Singh, Oriver and . .tun hee £y smylarpenter)
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